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FORM-12
FORM OF APPEAL TO BE FILED U/S.19

Appeal Before :

First Appellate Authority (FAA) under RTI Act, 2005

Sh. Rakesh Kumar,
Hon'ble Member (T), CESTAT,
West Block No.2, R.K. Puram,
New Delhi-110066

1 Name of the Applicant

2 Address

3 Particulars of the CPIO

4 Date of submission of application
And application 1D

5 Date on which 48 hours/30 days/40
days (as applicable) are over

6 Date of receipt of order of CPIO, if any
(certified copy of the order shall be
enclosed)

7 Reason for Appeal:-
i) The information was not supplied in Time

ii)  The information was not as per the format
mentioned in the application
iily  The information is not correct

iv)  The information is not complete

v) This is an appeal by third party who is
aggrieved against proposed disclosure of
information by the CPIO to the applicant

vi)  Any other reason, please specify

8 If there Is any delay in tiling the appeal,
reasans for delay may be given

Acknowledgoment .
Appeal ID No. $-1231(AE)
Date: 29.01.2015

by speed post

103A Krishna Chambers

59 New Marine Lines

Mumbai 400 020 (India)

Tel: 022-22624562 / 22661684
Fax: 022-22624587
Mobile:+91-982023911

E-mail: snuoval(ﬁ!mcl{/-" mail.com

ated 29.01.2015

THE RTI ACT

gV

S.P. Goyal

103A, Krishna Chambers,
59, New Marine Lines, Mumbai 400 020

CPIO, In the office of the Hon’ble President
Customs, Excise & Service Tax Appellate
Tribunal, West Block No.2, R.K. Puram,

New Delhi 110066.

Application File No. S-
1231(AE)/8897dt.14.11.2014 posted on
15.11.2014 and received by CPIO on date not
given (Copy Enclosed)

14.12.2014

Order No. F.No.-09-187/CESTAT/CPIO-
ND/RP/2014 dated 06.01.2014 (wrongly
mernlivned as 2014 instead of 2015) received
on 12.01.2015 (Certified Copy Enclosed)

Yes

Yes

Yes

Yes

No

Separate sheet attached for grounds of
appeal.
No

S.P. Goyal
{(Appellant)

If Citizen does not oppose injustice and crime then he is encouraging it.
If we are not part of solution then we are problem
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Separate Sheet

| Appéi Ref. File No.S-1231(AE)/

Dated 29.01.2015

CPIO on date not given

1 2
Information sought vide | Information given under RTI Act | Reason & Ground of Appeal
Application File No. S-|vide Order No. F.No.-09-| under Section 19(1) of Right to
1231(AE)/8897 dt. | 187/CESTAT/CPIO-ND/RP/2014 | Information Act, 2005
14.11.2014  received by | dt. 06.01.2014 of CPIO, CESTAT

received on 12.01.2015

1. In order dt. 01.11.2013,
; Mr. D.N. Panda has
' stated under Para 18 as
under:-

“18. Heard both side
and perused the record.”

Please give reasons
why there is no note
sheet of hearing to
Revenue/Respondent in
the Court file of above
appeal.

I am to refer to your letter No. S-
1231(AE)/8897 dated 14.11.2014,
seeking information under RT! Act,
2005, and to inform you that your
questions are relating judicial order
dated 01-11-2013, which is outside
the preview of RTI Act.

First of all CPIO has replied after
19 days of expiry of 40 days
pericd. CRIO had transferred my
vide F.No. 00-
187/CESTAT/CPIO  ND/RP/2014
under section 6(3) and section 5
(4) read with section 5(5) of RTI |
Act, 2005,the contents of which are
self

Application

explanatory  which was
19.12.2014, copy |

annexed marked as Annexure A,

received on

Page No. 1.

CPIO has denied information when

I have seeked information under
section 4(1)(d) of RTI Act 2005.

| 4(1)(d) of RTI Act is reproduced in

italics & bold as under:

(d) provide reasons for its |
administrative or quasi-judicial
decisions to affected persons.

FAA is
information from CPIO in view of
above section 4(1)(d) of RTI Act
2005.Also FAA is requested to
take action that is impose penalty
under section 20 of RTI Act 2005
@ Rs. 250 per day for not giving

requested to get me

information on time which has
caused be a great loss. Also FAA
is requested is compensate me
under section 19(8)(b) of RT! Act
2005 to the tune of Rs 50,000/- [




5. Please inform whether you
have perused test reports
of CRCL as well as said to
be of IPCL. If so, then give
reason to accept both
reports when they differ
with each other on length
of fibre & denier as well as

evident that labels on
bales are not actual
details.

6. Please inform whether

Technical Member knows
about quality of Fibre,
fiore  which do not
possess uniform length &
diameter. When it s
established from the both
reports that neither length
of fibre is uniform nor dia,
then on what
ground/circumstances

order passed in favour of
revenue by Mr. D.N.
Panda. Please provide
documents relied upon
that such consignment is
not Waste Fibre as per
Chapter 55 & other
Technical Literature on
CESTAT file of above
appeal in paper book.

1 2

‘Inforr"‘;tion sought vide | Information given under RTI Act | Reason & Ground of Appeal
Appli;;ition File No. S-|vide Order No. F.No.-09- | under Section 19(1) of Right to
1231(AE)/8897 dt. | 187/CESTAT/CPIO-ND/RP/2014 | Information Act, 2005
14.11.2014  received by | dt. 06.01.2014 of CPIO, CESTAT
CPIO on date not given received on 12.01.2015

in your order dt.

01.11.2013.

Date :29.01.2015
Place : Mumbai

s/

S.P. Goyal
{Appellant)

Encl :

[TJANNEXURE A, Page 1- CPIO had transferred my Application vide F.No. 09-187/CESTAT/CPIO
ND/RP/2014 under section 6(3) and section 5 (4) read with section 5(5) of RTI Act, 2005
[2] Application File No. S-1231(AE)/8897 dated 14.11.2014 received by CPIO on date not given.

(3] Certified copy of Order No. vide F.No.-09-187/CESTAT/CPIO-ND/RP/2014 dated 06.01.2014 (wrongly
written as 2014) received on 12.01.2015.

290115-19(1) Appeal CESTAT ND- S-1231(AE)(]




Annas v A, P“")( ./

o S8 JCESIAT/CIO ND/RP/2ULY
Custoni, Lxome and Service Tax, Appellate Tribunal,
Wt oo 2, TG Puram, wowe Dol 1100066

Dated WL 2oty

21y
1D No }Dé\fﬁgﬂﬂ%}“l

Subject: Information sought under RTI Act 2005.
Sir,

Please refer to RTI application of
Shl’]___ _{r 0, C(s .
Under RTI Act 2005 vide No. £-132)] age| 883 dated
MW 2\ ('cop‘y’en't:"lo"S‘e'd‘)"whereiﬂ*certa'in'in-form"atior; are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
= 5(4) read with Section 5(5) of RT! Act, 2005, the RTI application
No.S-29)/4z VLY N g 187

08129 _gf%ﬁ?_ted ! \ CPIO 1D No & ;9,0[\_4__5

forwarded herewithy tothe following-officers as deemed CPIO with the

-4 request to provide correct and para-wise information/inspection on or
before \mh.[]y,  directly to the applicant and intimate the
undersigned  within the stipulated time, failing which you are
personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to tollow OM No0.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-20-3
Encl: as above -Ri:;.f..\_-:-é-l_\l':.'iD

Date B A A SR

File No. [22LLAES (Rajencer fynsdd}
s A .

Wo.(In) ﬂ; Accounts Office /CI-’!U\

Mo.(Out) —

e b - e A -

1 M Ctlr Yekale /(\g]ﬂ s C"f‘~j’u\_€—é’,'7f S e e S(w ek be-
Colty goe D0 07 Caopad | 193A Knshng Chambers , 57 New Mo Liney

[ oambar — e o

~
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S P G l 103A Krishna Chambers

£ 59 New Marine Lines

O O y a Mumbai 400 020 {India)

Tel: 022-22624562 / 22661684
Fax: 022-22624587

Mobile:+91-9820238110
E-mail: sppovalitrocketmail.com

File No. S-1231(AE)K8T+ By Speed-Post .. _Date: 14112074

S iz
Centra] Public Information Officer ' iu;.;g ICA;(':)/L 05?38172‘1‘12
In the office of the Hon’ble President ' ke 4
Customs, Excise & Service Tax Appellate Tribunal ;ﬁ‘g{f ; 3
West Block No.2, R.K. Puram "d"j“‘._él;’iﬂ' ;k TR, Bs T
New Delhi 110066. Friiesp o Ir:?:mvu

WtZtgrans, P R (hg
Dear Sir, ';‘ﬂ “ o W20 | 1oaen

e R A e 15 """“h

TRy

Sub: Information under Section 4(d) of Right to Information Act. 2003 — Reason in \
Appeal No.C/250-253/2008-CU, Order  reserved  on dt.03.05.2013  and
pronounced on dt.01.11.2013

I enclose herewith Postal Order No.10F 858659 dated 14.11.2014 of Rs.10/-. Please fill
up your name or account number yourself and give me the following information under

Section 4(d) of RTI Act, 2005:-

1. Inorder dt 01.11.2013, Mr. D.N. Panda has stated under Para 18 as under:-
“18. Heard both side and perused the record.”

Please give reasons why there is no note sheet of hearing to Revenue/Respondent in
the Court file of above appeal.

Please give reason under Section 4(d) of RTI Act, why you have# not discussed -
paper book Pages 553 & 317 Pages i.e Total 870 Pages. If perused used as stated as in-
order under Para-18 and why there is no reference of any paoe of peper book in your
order dt. 01.11.2013.

S

3. If you have perused, give reason why you have passed order contrary to
«]  material/evidence on your Court File of CESTAT such -

Page 308 — Letter of CRCL in response to Letter of Sanjay Haryan dt. 03.02.2007

(2) Decitex of 16 micron thickness fibre = 2.33
(3) Denier of 16 micron thickness fibre = 2.12

In test report of CRCL signed by Mr. R.N.S. Yadav, Dy. Chief Cheuuist has stated
that fibres are uniform of 16 micron.

But test result said to be of IPCL Denier is 2.5 to 4.2 which is evident cither 16
micron test is wrong or [PCL.

4. Please give reason why this point is not discussed in your order dt. 01.11.2013.
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10.

Pleas‘e inform whether you have perused test reports of CRCL as well as said tc be
of IPCL. If so, then give reason to accept both reports when they differ with each
other on length of fibre & denier as well as evident that labels on bales are not actual
detaiis. -

Please inform whether Technical Member knows about quality of Fibre, fibre which
do not possess uniform length & diameter. When it is established from the both
reports that neither length of fibre is uniform nor dia, then on what
ground/circumstances order passed in favour of revenue by Mr. D.N. Panda. Please
provide documents relied upon that such consignment is not Waste Fibre as per
Chkapter 55 & other Technical Literature on CESTAT file of above appeal in paper
book.

Please give reason to favour revenue & harm to appellant by stating falsely perused
the record when none of the paper is discussed in the order by Mr. D.N. Panda. Is it
not illegal act of CESTAT Members?

Please give reason for such illegal act & how you will compensate the losses of
appellant.

Please infoim whether Technical Member understands Technical points of Test
Reports of IPCL and CRCL or not.

Please inform whether actual test results of CRCL are perused by both Members, if
so, inform the page number of Paper Book of Appellant in CESTAT Court file

I hope to hear soon or within prescribed period as per Right to Information Act, 2005.

Thanking you
Yours faithfully

v

S.P. GOYAL,

Encl:

Postal Order No.10F 858659 dated 14.11.2014 of Rs.10/-.
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F.No.-09-187/CESTAT/CPIO-ND/RP/2014,
Customs, Excise and Service Tax,
Appellate Tribunal,

West Block No.2, R.K.Puram,

New Delhi-110066.

Dated : 06-01-2014.

To

Moyal,
103A Krishna Chambers

59 New Marine Lines
Mumbai-400020.

Sub: information under RT| Act — 2005.
Sir,

| am to refer to your letter No.S-1231 (AE)/8897 dated 14-11-2014,
seeking information under RTI Act. 2005, and to inform you that your
questiongare relating judicial order dated 01-11-2013, which is outside the
preview of RTI Act.

If aggrieved, you may tile an appeal before First Appellate Authority,
Sh. Rakesh Kumar, Hon’ble Member (T), CESTAT, West Block No.2,
R.K.Puram, New Delhi-110066.

Yours faithfully,

(Rajender P )
CP10O, CESTAT.

| Date (2-0)- &

File No. __tz,j.t.[_'é‘;‘:_é.)

| Noqim)  ___ 3H[q)
| No.(Out) _ —
| Sign R
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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL,
WEST BLOCK 2, R.K. PURAM, NEW DELHI - 110 066
PRINCIPAL BENCH

Date of Hearing/decision: 09.04.2015

Appeal No.10-22 (A)/CESTAT/FAA-RK/2015
CPIO I.D. No. 09-210/CESTAT/CPIO-RP/2014

Shri Moihander Aggrawal Appellant
Vs, .

CPIO, CESTAT Respondent

OROER  \n\novs

Per Rakesh Kumatr:-

The appellant under RTI application dated 06/12/14 had sought
certain documents in respect of appeal No. ST/56315 and 56316 of
2013 filed by M/s Utility Powertech Ltd., Rihand Nagar, Sohanbudra.
Since, the information is sought was not received by the appellant
within one month, treating the same as deemed refusal, this appeal '

has been filed. .
2. Today, this matter had been fixed for hearing, *ﬁe appellant has
not turned up. Heard the CPIO. On going through the records, it is
seen that while the appeal has been filed on 27/01/2015, the required
documents had been sent to the appellant on 05/2/15. In view of this,

the appeal is dismissed as infructuous.

(Rakesh Kumar)
First Appellate Authority
To

1. Shri Maihander Aggrawal, 326A, Prince Complex,
Hajratganj, Lucknow - 226 001.

Copy of CPIO.

9&\"—&
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Appeal under Section 19 of the Right to Information Act, 2005

against Deemed Refusal

R

Customs, Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,

ef. No. :RTI/P-537/(8943/15)/Appeal/15654
Dated : 24-02-2015

Apnellaie Tribunal

7 & FEB 1015

——
Customs Excise & Serviceé Tax ‘

New Delhi - 110066 | Wost Block ikt Jolbe
A. Contact Details :
‘)\ca Name of the Appellant RK. Jain |
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
B. Details About RTI Request :
1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad
" |whose order appeal s CPIO & Accounts Officer
preferred
(b) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066
2. |Date of submission 0of]|12-01-2015
application
(Copy of application attached)
3. |Details of the order appealed|Deemed Refusal
against
4. |Prayer or relief sought See Prayer clause at the end
5. |Last date for filing the appeal |12-3-2015
6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time
7. |Copies of documents relied| 1. Copy of RTI application dated 12-1-
upon by the applicant 2015. (Annexure-1)
2. Copy of CPIO's letter dated 15-1-
2015.(Annexure-2)
3. Copy of Appellant's letter dated 19-1-
2015.(Annexure-3)
4. Copy of Appellant's letter dated 19-1-
2015. (Annexure-4)

Puram,

: o &

mQ”

Wl

w\p



5
BRIEF FACTS OF THE CASE
(1) That the appellant has filed an application dated 12-01-2015 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide details and copy of the following information,
document, records, files in relation to Appeal Nos. E/50430 of 2014-
EX(DB), in the case of Foil Pack Industries v. Commissioner of
Central Excise and Appeal Nos. E/50582/2014 to E/50588/2014,
E/50605/2014, E/51932/2014 in the case of P.K. Verma, Golden
Tobacco Co. efc. and all applications connected or filed in these
appeals and connected appeals

(i) Copies of all records of proceedings and notesheet orders in the
aforesaid matters.

(i) Copies of all notes and reports of the Registry.

(i) Copies of first five pages of appeals and copies of all vakalatnamas
with date of filing.

(iv) Copy of compliance reports and date of the reporting the compliance.

(v) Date and number of the Misc. Applications/Stay applications filed and
first two pages of each application;

(vi) Copies of all Notice of Hearing and After Court Cause Lists

(vii) Copies of Written Arguments, if any, filed.

(B) Please provide copy of last five pagcs of impugned order appealed
against.

(C) Please provide the copies of all applications/request/ mention made
by any party to the said appeals/ applications including for early
hearing.

(D) Please provide copy of After-Court Cause List, Asstt. Registrar's Diary
and Appendix XXXVI and XXXVII for 24-11-2014 to 28-11-2014 of
Central Excise Division.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the appellant received letter dated 15-1-2015 (Annexure-2) of the
CPIO,CESTAT to AR (Excise), CESTAT & Computer Section, CESTAT.



-3-
The Appellant vide letters dated 19-1-2015 (Annexure-3 & 4) requested

the said authorities to provide the desired information within the period of
30 days as stipulated under Section 7(1) of the RTI Act, 2005. The
Appellant has neither received any information nor any response from the
said authority therefore, as per Section 7(2) of the RTI Act, 2005, the
request for information shall be deemed to have been refused. Thus

being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, CPIO is in violation of Sections
7(1) and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction
is deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence s illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitied to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.
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(8) That a personal hearing may be granted to the appellant before deciding

the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before

Signatugof’Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhij
Dated : 24-02-2015
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% ANNEXURE |

Application under Section 6 of the Rigsht to Information Act, 2005

Ref. No. :RTI/P-195/8943/15
Dated : 12-1-2015

To —
Shri Rajender Prasad | Customs Eﬁﬁ:cjﬁéﬁrﬂ\gfa Tax|
CPIO & Accounts Officer Apnetz TR
Customs Excise & Service Tax Appellate Tribunal, 13 JAN 7015
West Block 2, R K. Puram, R
New Delhi - 110066 e Delhi 1
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(¢) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

{
4

Details of information
required

(A) Please provide details and copy of the
following information, document, records, files
in relation to Appeal Nos. E/50430 of 2014-
EX(DB). in the case of Foil Pack Industries v.
Commissioner of Central Excise and Appeal
Nos.  E/50582/2014 . to  E/50588/2014,
E/50605/2014, E/51932/2014 m the case of |

P.K. Verma, Golden Tobacco Co. etc. and all' |

applications connected or filed in these appeals
and connected appeals

(1) Copies of all records of proceedings and
notesheet orders in the aforesaid matters.

(i) Copies of all notes and reports of the
Registry.

(iii) Copies of first five pages of appeals and
copies of all vakalatnamas with date of
filing.

(iv) Copy of compliance reports and date of the
reporting the compliance.

(v) Date and number of the Misc.
Applications/Stay applications filed and
first two pages of each application;

(vi) Copies of all Notice of Hearing and After
Court Cause Lists

(vii)Copies of Written Arguments, if any, filed.
(B) Please provide copy of last five pages of

impugned order appealed against.
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(C) Please  provide the copies of all
applications/request/ mention made by any
party to the said appeals/ applications
meluding for early hearing.

(D) Please provide copy of After-Court Cause List.
Asstt. Registrar's Diary and Appendix XXXVI
and XXXVII for 24-11-2014 to 28-11-2014 of
Central Excise Division. '

Note:- Please provide point-wise information/
response for each of above points.

I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

A Postal Order No. 16F 226826 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30 |

days of the Application.

Signature of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi
Encl. : as above

Hira/a--
sk

(3



ANNEXURE-~ 2

. 72 )
F.No..l2.m832...../CESTAT/CPIO-ND/RP/20145, - é
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated--lzlj_t_}_mt“

ID No,__.i\_'ﬁr—_ql},] N
Subject: Information sought under RTI Act 2005.

Sir,

Please refer to RTI application of
Shri__ R 1 . Joctan '
Under RTI Act 2005 vide No. §%\zys— dated
\2.\- & (copy enclosed) wherein certain information are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application

No. Q‘-’ﬁ’wz’lifdated ]24\,_{ CPIO ID No ‘\w——o"’l\«,{"’" is

forwarded herewith to the following officers as deemed CPIO with the

request to provide correct and para-wise information/inspection on or

before }gf\o“ajﬁ directly to the applicant and intimate .the
undersigne within the stipulated time, failing which you are

personally responsible for delay and penalty if any, under section 20 of
RTl Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above
(Rajehdéf Prasad)

Accounts Offiter/CPIO
To

1__ W Exeiss cggrayNddin

pv( _4’0\"/ VV‘“’,LV}’Wx)qu\ /(Tb [—
G Rk Jouan
e
IS192 R BAHILHAM PITAMAR MRREG,
A Z R NG R
- a1y NEW Dl hH) - ]JIveo

f 3 M
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R.K. JAIN wv.com. e, R T E

©

President, Excise and Customs Bar Association N e i L
= EXcien & Sorvice 1ax ANNEXURE- 3
Editor of | Annalizie Tribynal
FXCISE LAW TIMES & SERVICE TAX REVIEW f
and author of ‘, 19 JAN 7073
|

Central Excise Law Guide; Central Excise Tariff of Idis BI0CH NO.-x Bhishm Pit h M

Central Excise Law Manual; Customs Tariff of India; SLLET-TIIILG ’ S arg,

Customs Law Manual; Excise & Customs Circulars Wazir Nagar,

& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.
Service Tax Law Guide; Service Tax Handbool; .

Handbook of Duty Drawback on Goods & PHONE : 24693001-3004

Services; Valuation under Central Excise; Hand- MOBILE : 9810077977

s book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/8943/15/R13845

19-01-2015
Assistant Registrar, Excise,
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066 ) /

Sub: My RTI Application No. RT1/8943/1 5, dated 12/1/2015

Dear Sir,

This refers to the letter F. No. 10-07/CESTAT/CPIO-ND/R.P./2015 dated 15-1-
2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) and Section 5(4) read* -
with Section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[R.K. Jain]
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R.K. JAIN wv.com., s, ANNEXURE- Y
President, Excise and Customs Bar Association ..., LXCI52 & Sorvice Tan D
Editor of Aeneltate Tribumal

EXCISE LAW TIMES & SERVICE TAX REVIEW 1 A

3 JAN 7075

and author of
Vest Bluck J'-'(,-.r-_,“_ Gk Prr
I=11005:5

Central Excise Law Guide; Central Excise Taniff of India; :_-u;e'
Central Excise Law Manual, Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars

» Bhishm Pitamah Marg,
Wazir Nagar,

& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003,

Service Tax Law Guide; Service Tax Handbook; PHONE : 24693001-3004
Handbook of Duty Drawback on Goods &

A Services; Valuation under Central Excise; Hand- MOBILE : 9810077977

book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/8943/15/R13846
19-01-2015

Computer Section,

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram, i
New Delhi - 110066

Sub: My RTI Application No. RT1/8943/15, dated 12/1/2015 /

Dear Sir,

This refers to the letter F. No. 10-07/CESTAT/CPIO-ND/RP/2015 dated 15-1-
2015 of Shri Rajender Prasad, Accounts Officer/ CPIO. CESTAT, New Delhi; -
transferring my aforesaid RTI application to you under section 6(3) and Section 5(4) read
with Section 5(5) of the RTI Act. 2005. for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,
Yours faithfully,

[R.K. Jain]



IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL
R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-110066
PRINCIPAL BENCH

Date of hearing/decision: 10/04/2015

Appeal No. 10-23(A)/CESTAT/FAA-RK/2015
CPIO ID NO. 10-07/CESTAT/CPIO-RP/2014

Sh. R.K. Jain. Appellant
Vs.

Sh. Rajender Prasad,
CPIO, CESTAT Respondent

ORDER 13|95

Per: Rakesh Kumar

The applicant vide RTI application dated 12/1/20-15 had sought

certain information re;@)\tding documents, records, files in relation to
the appeal no. E/50430 of 2014 EX (DB) in the case of Foil Pack
Industries Vs. Commissioner of Central Excise and Appeal Nos.
E/50582/2014 to E/50588/2014, E/50605/2014, E/51932/2014 in
the case of P.K. Verma, Golden Tobacco Co. etc. Since the applicant
has not received the required information and files, this appeal has
been filed
2. Heard both the sides.
8] CPIO states that the required files and information is to be
provided by the Assistant Registrar, Central Excise Branch and in
spite of 3 reminders hﬁ%ewt;g%n issued to him on 15/01/2015,
25/02/2015 and 23/03/2015, there has been no response from him.

4. AR, Central Excise, is directed to furnish the required

information and documents immediately to the CPIO to enable him to

i
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pass on the same to the applicant. The information to be provided
within 3 weeks’ time.

C\}\\,\

\ e

(Rakesh Kumar)
First Appellate Authority

To

1. Sh. R.K. Jain, 1512, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003.
2. Cop¥ of CPIO,

@”% - NS




Qppest Me: Ao - 2URD) 2en§ @

\\\( Eirst Appeal under Section 19 of the Right to Information Act, 2005
against Deemed Refusal

Ref. No. :RTI/P-537/(8945/15)/Appeal/15656
Dated : 24-02-2015

PIAG

\’} st Appellate Authority under RTI Act, 2005,

\‘9 /?)L\ Customs, Excise & Service Tax Appellate Tribunal, [Clistonys Exwte, f;,{i’ﬁ;‘i‘f - *i
West Block 2, R.K.Puram, 1
New Delhi - 110066 2 & FEB 2015 !
westBlock ot SRRNRDN -~
A. Contact Details : L A¥S
) \
1. [Name of the Appellant R.K. Jain
’D \/b 2. |Address 1612-B, Bhishm Pitamah Marg et/
Wazir Nagar &,\ V
New Delhi-110003 ¢
% B. Details About RTI Request : \""\N -
1 1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad Q\S\ﬂ \?
" L/ whose order  appeal s CPIO & Accounts Officer
preferred

(b) Address |Custcms Excise & Service
Tax Appellate Tribunal,

West Block 2, R.K.Puram,
!New Delhi - 110066

2. |Date  of submission  of({12-01-£015
application
(Copy of application attached)

3. |Details of the order appealed|Deemed Refusal
against

4. |Prayer or relief sought See Prayer clause at the end

5. |Last date for filing the appeal |12-3-2015

6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

7. |Copies of documents relied| 1. Copy of RTI Applioatioﬁ dated 12-1-
upon by the applicant 2015 (Annexure-1)

2. Copy of CPIiO's letter dated 15-1-2015.
(Annexure-2)

3. Copy of Appellant's letter dated 19-1-
2015.(Annexure-3)

4. Copy of Appellant's letter dated 19-1-
2015. (Annexure-4)
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BRIEF FACTS OF THE CASE
(1) That the appellant has filed an application dated 12-01-2015 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide details and copy of the following information,
document, records, files in  relation to Appeal No.
ST/50421/2014/ST(SM) in the case of Punjab National Bank v.
Commissioner, Jaipur, Appeal No. ST/50483/201 4/ST(SM) in the case
of Punjab National Bank v. Commissioner, Jaipur and all applications
connected or filed in these appeals and connected appeals

() Copies of all records of proceedings and notesheet orders in the

aforesaid matters.
(i) Copies of all notes and reports of the Registry.

(i) Copies of first five pages of appeal and copies of all vakalatnamas

with date of filing.
(iv) Copy of compliance reports and date of the reporting the compliance.
(v) Date and number of the Misc. Applications/Sta y applications filed;
(vi) Next date of hearing
(vii) Copies of all Notice of Hearing and After Court Cause Lists
(vii)  Copies of Written Arguments, if any, filed.

(B) Please provide copies of impugned order passed by the lower

authority.

(C) Please provide the copies of all applications/request/ mention made
by any party to the said appeals/ applications including for early

hearing

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.
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(3) That the appellant received letter dated 15-1-2015 (Annexure-2) of the

CPIO, CESTAT to AR (SM) & Computer Section, CESTAT. The Appellant
vide letters dated 19-1-2015 (Annexure-3 & 4) requested the said
authorities to provide the desired information within the period of 30 days
as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant has
neither received any information nor any response from the said authority
therefore, as per Section 7(2) of the RTI Act, 2005, the request for
information shall be deemed to have been refused. Thus being aggrieved

by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RT! Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, CPIO is in violation of Sections
7(1) and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction
is deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.
(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the

information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.
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(7) This is without prejudice to the right of the appellant to add, alter or modify

any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(c)  That any other relief as the Appeliate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

deciding the appeal.

Lo

ppellant

Signature
Telephone No. : 9810077977
24651101

Fax No. 011-24635243
Place : New Delhi
Dated : 24-02-2015
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ANNEXURE-~

Application under Section ¢ of the Right to Information Act, 2005

Ref. No. :RTI/P-195/8945/15
Dated : 12-1-2015

To
Shri Rajender Prasad e
CPIO & Accounts Officer s e R bt
Customs Excise & Service Tax Appellate Tribunal, N
West Block 2, R.K.Puram, ' 13 JAN 207
New Delhi - 110066 —— W
New Delhi-11009
1. | Name of the Applicant R.K. Jain (
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir, Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24650707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information
required

(A) Please provide details and copy of the
following information, document, records, files
in relation to Appeal No.
§T/50421/2014/ST(SM) in the case of Punjab
National Bank v. Commissioner, Jaipur,
Appeal No. ST/50483/2014/ST(SM) in the
case of Punjab National Bank .
Commissioner, Jaipur and all applications
connected or filed in these appeals and’
connected appeals

(i) Copies of all records of proceedings and
notesheet orders in the aforesaid matters.

(i) Copies of all notes and reports of the
Registry.

(iii) Copies of first five pages of appeal and
copies of all vakalathamas with date of
filing.

(iv) Copy of compliance reports and date of the
reporting the compliance.

(v) Date and number of the Misc.
Applications/Stay applications filed;

(vi) Next date of hearing

(vi1)Copies of all Notice of Hearing and After
Court Cause Lists

(viii) Copies of Written Arguments, if any, filed.

(B) Please provide copies of impugned order
passed by the lower authority.

k
|

Y
@
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(C) Please  provide the copies of all
applications/request/ mention made by any
party to the said appeals/ applications
including for early hearing

Note:- Please provide point-wise information/
response for each of above points.

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 16F 226817 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signatg‘e of Applicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-2463 51243

Place : New Delhi

-
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ANNEXURE- 2
F.No...J2.=80)...../CESTAT/CPIO-ND/RP/201%5, | @

Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Datéd---ld.e.q_lf
ID No.—Ae. =0} 2015
Subject: information sought under RTI Act 2005. '

Sir,

Please refer to RTI application of
Shri__ R k. Joctaa |
Under RTI  Act 2005 vide No_gxw:fu dated

\2--\- AT (copy enclosed) wherein certain mformatlon are sought
as mentioned therein | is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application

No. 8auclifdated_\aN\y— CPIO ID No _ \o 0% I s

. . I )
forwarded herewith to the following officers as deemed CPIO with the

request to provide correct and para-wise information/inspection on or

before jga!?.[ !,3__@ |Y directly to the applicant and intimate the
undersigne within the stipulated time, failing which you are

personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No. 12/31/2013-IR
dated 12-02- 2013 circulated on 23-05-2013

Encl: as above

Accounts Officér/CPIO
To

1 A Zan eeATRART N Deloa
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3
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R.K. JAIN m.com, iLs.

‘resident, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &

Services; Valuation under Central Excise; Hand-
book of Foreign Trade Policy & Procedures

Assistant Registrar, Single Member,

e

| TIME BOUND

RTI

i ANNEXURE~
19 JAN 2675

SR N TS R
)

Wazir Nagar,
NEW DELHI - 110 003.
PHONE : 24693001-3004
MOBILE : 9810077977
Fax No. 011-24635243

RTI/P-195/8945/15/R13840
19-01-2015

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

Sub:

My RTI Application No. RT1/8945/15, dated 12/1/2015

Dear Sir,

This refers to the letter T'. No. 10-09/CESTAT/CPIO-ND/RP/2015 dated 15-1-
2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) and Section 5(4) read
with Section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[R.K. Jain]

(&
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R.K. JAIN B — )
———— ,-
. ° M.Com., LL.B. Qe
’resident, Excise and Customs Bar Association _ ANNEXIRE-- L1
Editor of a;u:::t(;!};z}i ¥

EXCISE LAW TIMES & SERVICE TAX REVIEW i remsta el ;
and author of 1 19 JBN 2635 i

Central Excise Law Guide; Central Excise Tariff of hldi'a“,-__-_ R ok b,
Central Excise Law Manual; Customs Tarifl of India; bz Lre)l e
Customs Law Manual; Excise & Customs  Circulars

& Clarifications; Excise & Customs Case Referencer; NEW DELHI-110 003,
Service Tax Law Guide; Service Tax Handbook; PHONE : 24693001-3004
Handbook of Duty Drawback on Goods &

Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

e

2°B, Bhishm Pitamah Marg,
Wazir Nagar,

RTI/P-195/8945/15/R13841
19-01-2015

Computer Section,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RTI/8945/1 5, dated 12/1/2015

Dear Sir,

This refers to the letter F. No. 10-09/CESTAT/CPIO-ND/RP/2015 dated 15-1-
2015 of Shri Rajender Prasad, Accounts Officer/ C PIO, CESTAT, New Delhi,
transterring my aforesaid RTI application to you under section 6(3) and Section 5(4) read
with Section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[R.K. Jain]



IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL
R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-110066
PRINCIPAL BENCH
Date of hearing/decision: 10/04/2015

Appeal No. 10-24(A)/CESTAT/FAA-RK/2015
CPIO ID NO. 10-09/CESTAT/CPIO-RP/2014

Sh. R.K. Jain. Appellant
Vs.

Sh. Rajendcr Prasad,
CPIO, CESTAT Respondent

ORDER &D\‘D_DLS

Per: Rakesh Kumar

Heard both the sides.

2. Since the required information has been provided, the appeal is

not pressed. . Accordingly, the same stands disposed off.

-

(Rakesh Kumar)
First Appellate Authority

To
1. Sh. R.K. Jain, 1512, Bhishm Pitamah Marg,

Wazir Nagar, New Delhi-110003.
2. Copy of CPIO.

oflee. ok
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First Appeal under Section 19 of the Right to Information Act, 2005
against Deemed Refusal

M Ref. No. :RTI/P-537/(8944/15)/Appeal/15655

\0\0\\(]’6)\&\‘7 Dated : 24-02-2015

1st Appellate Authority Under RTI Act, 2005, er—

Customs, Excise & Service Tax Appellate Tribunal, , Cu °‘,‘.;§,?§Fﬁ‘;%,§§-i‘i‘1c“ Wi
West Block 2, R.K.Puram, l
New Delhi - 110066 2 & FEB 215 Il

WestBiock No.-2, (4iaRuram, |

q K({)A Contact Details : g 2 '
C\ Name of the Appellant IR.K. Jain \')/\\>
2. |Address 1512-B, Bhishm Pitamah Marg /
Wazir Nagar QL
\ New Delhi-110003 g\
\ﬁ. Details About RTI Request : \ N‘
N/ 1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad ]‘* \
whose order appeal is| CPIO & Accounts Officer ﬂ\)
preferred _.

—(b) Address |Customs Excise & Se_r:/Tce
Tax Appellate Tribunal,

I! West Block 2, R.K.Puram,
New Delhi - 110066

2. |Date of submission 0of|12-01-2015
application
(Copy of application attached)

3. |Details of the order appealed|Deemed Refusza!
against

4. |Prayer or relief sought See Prayer clause at the end

5. |Last date for filing the appeal |[12-3-2015

6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

7. |Copies of documents relied| 1. Copy of RTI application dated 12-1-
upon by the applicant 2015.(Annexure-1)

2. Copy of CPIO's letter dated 15-1-2015.
(Annexure-2)

3. Copy of Appellant's 3 letters dated 19-
1-2015. (Annexure-3, 4 & 5)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 12-01-2015 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following
information:

(A) Please provide details and copy of the following information,
document, records, files in relation to Appeal Nos. ST/55497/2013 in
the case of Gupta Electric Decorators, Appeal No. C/605/2008,
C/610/2008 and C/611/2008 in the case of Defence Agro, Appeal No.
C/471/2009 in the case of Hotline CPT Ltd., Appeal No. C/490/2011 in
the case of SHEEFA EXPORTS (P) LTD. and Appeal Nos.
C/550/2010 and C/551/2010 in the case of Neelam Steel and all
applications connected or filed in these appeals and connecled
appeals

() Copies of all records of proceedings and notesheet orders in the
aforesaid matters.

(1) Copies of all notes and reports of the Registry.

(i) Copies of first three pages of appeal and copies of all vakalatnamas
with date of filing.

(iv) Copy of compliance reports and date of the reporting the compliance.
(v) Date and number of the Misc. Applications/Stay applications filed:
(vi) Next date of hearing

(vii) Copies of all Notice of Hearing and After Court Cause Lists

(viii)  Copies of Written Arguments, if any, filed.

(ix) Copies of all High Court Orders in the case

(B) Please provide copies of last five pages of impugned order passed by
the lower authority.

(C) Please provide the copies of all applications/request/ mention made
by any party to the said appeals/ applications including for early
hearing

(D) Please provide the current status of the case.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section

8 or 9 of the RTI Act, 2005 and also stated that to the best of the

knowledge of the appellant, the information pertains to the Office of the

CPIO in question.
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(3) That the appellant received letter dated 15-1-2015 (Annexure-2) of the
CPIO, CESTAT to AR (Customs/ST) & Computer Section, CESTAT. The
Appellant vide letters dated 19-1-2015 (Annexure-3, 4 & 5) requested the
said authorities to provide the desired information within the period of 30
days as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant
has neither received any information nor any response from the said
authority therefore, as per Section 7(2) of the RTI Act, 2005, the request
for information shall be deemed to have been refused. Thus being

aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, CPIO is in violation of Sections
7(1) and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction
is deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appeliant.
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(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of,

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before

Sig naévbf Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 24-02-2015



Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/8944/15
Dated : 12-1-2015

To
Shri Rajender Prasad ;
5 2&s 1
CPIO & Accounts Officer Cus‘mipﬁfi' = T Hl?wr;'lce >
Customs Excise & Service Tax Appellate Tribunal, 13 JAN 20
West Block 2, R.K.Puram, ’ o
New Delhi - 110066 gWest BIOCK o« ey -
Nay Delhi-11 08
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information
required

(A) Please provide details and copy of the
following information, document, records, files
in relation to Appeal Nos. ST/55497/2013 in
the case of Gupta Electric Decorators, Appeal
No. C/605/2008, C/610/2008 and C/611/2008
in the case of Defence Agro, Appeal No.
C/471/2009 in the case of Hotline CPT Ltd.,
Appeal No. C/490/2011 in the case of
SHEEFA EXPORTS (P) LTD. and Appeal
Nos. C/550/2010 and C/551/2010 in the case
of Neelam Steel and all applications connected
or filed in these appeals and connected appeals

(i) Copies of all records of proceedings and
notesheet orders in the aforesaid matters.

(ii) Copies of all notes and reports of the
Registry.

(iii) Copies of first three pages of appeal and
copies of all vakalatnamas w1th date of
filing.

(1\/) Copy of compliance reports and date of the
reporting the compliance.

(v) Date and number of the Misc.
Applications/Stay applications filed;

(vi) Next date of hearing

(vii)Copies of all Notice of Hearing and After
Court Cause Lists

(viii) Copies of Written Arguments, if any, filed.
(ix) Copies of all High Court Orders in the case

|

P,
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‘ (B) Please provide copies of last five pages of @

impugned order passed by the lower authority.

(C) Please  provide the copies of all
applications/request/ mention made by any
party to the said appeals/ applications
including for early hearing

(D) Please provide the current status of the case.

Note:- Please provide point-wise information/
response for each of above points.
5

I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

losed

6. | A Postal Order No. 16F 266828 for Rs. 10 towards payment of fee is enc
herewith. You are requested 1o filling the name in which the Postal Order is

payable.
7. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application. |

Signature % Appliéemt

Telephone No. : 9810077977
011-24651101. 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. : as above
Hira/=---
hr
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ANNEXURE- 2

F.No..12.28§......./CESTAT/CPIO-ND/RP/2015, (2)
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Subject: Information sought under RTI Act 2005.
Sir,

Please refer  to RTI application of
Shri_ R 1« . Jecian |
Under RTI Act .2005 vide No. &auym|jr dated
\S S (copy enclosed) wherein certain information are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and S?ction
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application
No. 8auulgdated_ 190\ A8~ CPIO ID No Ao ro&l So\g s
forwarded herewith to the following officers as deemed CPIO with the

request to provide correct and para-wise information/inspection on or
before ’Z%\O\\\) directly to the applicant and intimate the
underSIgne(J \L/lthm the stipulated time, failing which you “are

personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No0.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

Accounts Officek/CPI10O
To

1 Q—LCMA\{DM’LE

_Q@mx@mﬁq_g%m v Walfine

/
\/C/DPVI ':FUY V‘f"’q{fc"r‘ww.)qo;\ /63 f—

& Rk Jou/w
<19 R %ff-’”ﬁf’fﬂ’fv' P IR A-H MARL,
WA Z1 R NG AR

w1268 NEW DEAH) - Jieee?,

e ana) S
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TIME BOUND

RTI

R.K. JAIN ucom. us =

President, Excise and Customs Bar Association : A ZI""TNEXEH? P 3
Editor of ’ 4 l ! e YLLK
EXCISE LAW TIMES & SERVICE TAX REVIEW ;
and author of 19 JAN 7815
Central [Excise Law Guide; Central Excise Tariff of Indiaj 6t gt W,

Bhishm Pitamah Marg,
Wazir Nagar,

Central Exeise Law Manual; Customs Tarifil  of India;

Customs  Law Manual, Excise & Customs  Circulars

& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.
Service Tax Law Guide, Service Tax Handbook; .

Handbook of Duty Drawback on Goods & PHONE : 24693001-3004

Services; Valuation under Central Excise; Hand- MOBILE : 9810077977

book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/8944/15/R13843
19-01-2015

Assistant Registrar, Service Tax,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/8944/15, dated 12/1/2015

Dear Sir,

This refers to the letter F. No, 10-08/CESTAT/CPIO-ND/R.P./2015 dated 15-1-
2015 of Shri Rajender Prasad. Accounts Officer/ CPIO. CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) and Section 5(4) read

-~

with Section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[R.K. Jain]
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R.K. JAIN M.Com., LLB. ,

President, Excise and Customs Bar Association i . ANNEXURE‘“ L[
Editor t)_f B “‘,‘AI -';—' i
EXCISE LAW TIMES & SERVICE TAX REVIEW e f
and author of 19 JAN i
nfral Excise  Law ide; Central Excise Tariff of | R} U e v, P . .
Ct(‘,tj;?rall LJE].\::cjsr: '“LawGl;d:umm;c Cuajstoms f[:;mrf l;,; I;m;fjfé it -B, Bhishm Pitamah Marg,
Custonis Law Manual, Excis¢ & Customs Circulars Wazir Nagar,
& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.

Service Tax Law Guide: Service Tax Handbook:
5 ) ) ]’)H 7 . B
Handbook of Duty Drawback on Goods & ONE : 24693001 2
Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/8944/15/R 13844
19-01-2015

Computer Scction,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/8944/15, dated 12/1/2015

Dear Sir,

This refers to the letter F. No. 10-08/CESTAT/CPIO—ND!R.P.;’.’EU]S dated 15-]1-
2015 of Shri Rajender Prasad, Accounts Officer/ CP10. CESTAT, New Delhi,
transferring my aforesaid RT] application to you under seclion 6(3) and Section 5(4) read
with Section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act. information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

(P

[R.K. Jain]



R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association U :
Bditor of i .

EXCISE LAW TIMES & SERVICE TAX REVIEW '_ 19 JBN 2015 |
and author of '

VWaah ot i Sk Gl

Central Excise Law Guide; Central Excise Tariffl of India: : .
» i} 1 T

Central Excise Law Manual; Customs Tariff of India; ) » Bhishm Pitamah Marg’

Customs Law Manual; Excise & Customs Circulars Wazir Nagar,

& Clarifications; Excise & Customs Case Referencer; NEW DELH] - 110 003,

Service Tax Law Guide; Service Tax Handbook;

PH : 2 -
Handbook of Duty Drawback on Goods & S 469)3001 3004
Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/8944/15/R 13842
19-01-2015

Assistant Registrar, Customs,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram.

New Delhi - 110066

Sub: My RTI Application No. RT1/8944/15, dated 12/1/2015

Dear Sir,

This refers to the letter F. No, 10-OS/CESTAT/CPIO-NDHRPKEOI5 dated 15-1-
2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT. New Delhi.
transferring my aforesaid RTI application to you under section 6(3) and Section 3(4) read
with Section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RT] Application.

Thanking you,

Yours faithfully,

G

[R.K. Jain]



IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL
R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-110066
PRINCIPAL BENCH

Date of hearing/decision: 10/04/2015

Appeal No. 10-25(A)/CESTAT/FAA-RK/2015
CPIO ID NO. 10-08/CESTAT/CPIO-RP/2014

Sh. R.K. Jain. Appellant

Vs.

Sh. Rajender Prasad,
CPIO, CESTAT Respondent

ORDER 9 A|neis i

Per: Rakesh Kumar i

The applicant vide RTI application dated 12/1/2015 had sought
certain information as well as documents, records and files in respect
of certain appeals. Though the CPIQO has furnished the
information/documents, according to the applicant, the Ffurnished
information /document are not complete and hence, this appeal has

been filed.

2 CPIO is directed to provide the copies of the following appeal

no.

1. C/605/2008, C/610/2008 and C/611/2008 (Defence Agro) |
2, C/471/2009 (Hotline CPT Ltd.) 3
3. C/550-551/2010 (Neelam Steel) '

(_\\_* _—

(Rakesh Kumar) i
’ 5/’/ First Appellate Authority i
), f

&g(\v\)\(

1. Sh. R.K. Jain, 1512, Bhishm Pitamah Marg, (S = 3T Fy

Wazir Nagar, New Delhi-110003. - !

2. Cagfly of CPIO. Bl . ice Tac!]

\ . ATOMS. } Al i
\/0&&@. Q@,\Db PRI LhnnlsE t |
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\N7
r>f First Appeal under Section 19 of the Right to Information Act, 2005
O ’ ‘ _ against Deemed Refusal
9 A ¥ P
3 Ref. No. :RTI/P-537/(8952/15)/Appeal/15669
' Dated : 07-03-2015
§Q§ To
?/'(\V( 1st Appellate Authority Under RTI Act, 2005,
Customs, Excise & Service Tax Appellate Tribunal,
%4{\7 West Block 2, R.K.Puram,
A\ ( New Delhi - 110066 Customs Excise & Elfmce Tax
7 Anr
»‘77’ A. Contact Details :
1. |Name of the Appellant R.K. Jain West Blocn..+ \L\N\/ /
2. |Address 1512-B, Bhishm Pitamah Marg \q{?\\ﬁ
Wazir Nagar L
New Delhi-110003
,.) @ B. Details About RTI Request :
(/\ \ 1. |Particulars of the CPIO against|(a) Name [Shri Rajender Prasad
| whose order appeal s CPIO & Accounts Officer
preferred
(b) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2, R.K.Puram,
Ncw Dclhi - 110066

2. |Date f submission  of[15-01-2015
appligation
(Cpr of application attached)

[ ¢
3. \‘Detéils of the order appealed/Deemed Refusal
k ,L against
/ Prayer or relief sought See Prayer clause at the end

Last date for filing the appeal |15-3-2015

o O R

If appeal is being filed after 30|Appeal in time
days, the reasons which

prevented from filing appeal in
time

7. |Copies of documents relied| 1. Copy of RTI application dated 15-1-
upon by the applicant 2015.(Annexure-1)

\Q\? 2. Copy of CPIO's letter dated 15-1-
2015.(Annexure-2)

3. Copy of Appellant's 3 letters dated 17-
1-2015.(Annexure-3)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 15-01-2015 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following
information:

(A) Please provide the following information in relation to Appeal Nos. (i)
C/50750/2014 (Gopal Agarwal) (i) C/55690/2014 (Neelkanth

International (iii) C/65691/2014 (Windsor Exports) (iv) ST/55707/2014
(Mayor & Co.)

(i) Copies of all Order Sheets/Record of Proceedings.
() Copies of all the notes put up by the registry with orders thereon.
(i) Copies of any order/directions for out of tum listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.
Please also provide copies of the mention memo and directions
thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to parties.

(vii) Copies of all Vakalatnamas and no objections filed in case of change
of lawyer. Please also intimate the date of filing of each Vakalatnama.

(viii) ~ Copies of 1st four pages of appeals & last pages of impugned
order.

(B) Please provide list of files from which the information as sought above
is provided by you.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That the appellant received letter dated 15-1-2015 (Annexure-2) of the
CPIO, CESTAT to AR(Customs/ST) & Computer Section. The Appellant
vide letters dated 17-1-2015 (Annexure-3) requested the said authorities
to provide the desired information within the period of 30 days as
stipulated under Section 7(1) of the RTI Act, 2005. The Appellant has
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neither received any information nor any response from the said authority
therefore, as per Section 7(2) of the RTI Act, 2005, the request for
information shall be deemed to have been refused. Thus being aggrieved

by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of CPIO, CESTAT is in violation of Sections 7(1) and
7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding

the present appeal.
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(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(c)  That any other relief as the Appeliate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

%ﬂ
Signa of Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 07-03-2015

1
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/8952/15
Dated : 15-01-2015

To
Shri Rajender Prasad e oy
CPIO & Accounts Officer - mRrsmelgif %it?-.?rgllce X
Customs Excise & Service Tax Appellate Tribunal, i 15 JAN 7075
West Block 2, R.K.Puram, | ‘
- Vest Block Nowz,\u XY
New Delhi - 110066 B Ng&_&@f Nis
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4, | Particulars of Information

Details of information
required

A) Please provide the following information in
relation to Appeal Nos. (i) C/50750/2014
(Gopal Agarwal) (ii) C/55690/2014 (Neelkanth
International (iii) C/55691/2014 (Windsor
Exports) (iv) ST/55707/2014 (Mayor & Co.)

(i) Copies of all Order Sheets/Record of
Proceedings.

(ii) Copies of all the notes put up by the
registry with orders thereon.

(iii) Copies of any order/directions for out of
turn listing of the matter

(iv) Details of the date on which the aforesaid
mater was mentioned. Please also provide
copies of the mention memo and directions
thereon.

(v) Copies of all the After Court Cause Lists
and copy of relevant daily diary of the
Court Master in Form XXXVI and daily
diary of AR in Form XXXVII or diary
maintained in any other format by the
Court Master an\i AR.

(vi) Copies of all notice of hearing issued to
parties.

(vii) Copies of all Vakalathamas and no
objections filed in case of change of
lawyer. Please also intimate the date of

filing of each Vakalatnama.
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(viii) Copies of 1st four pages of appeals & last
pages of impugned order.

(B) Please provide list of files from which the
information as sought above is provided by
you.

Note:-Please provide pointwise information/
response for each of above points.

5 |1 state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 16F 266789 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signa@‘%pplicam

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. : as above
Hira/—-8952
asn



R

-C;:/ICM/)///’C/C'

ARNEXURE-

2

F.No..ie=1%........../CESTAT/CPIO-ND/RP/201%5
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Datéd--—LE{g-‘-Llr

ID No.w-_iﬁ:‘}_!_‘?" R

Subject: Information sought under RTI Act 2005.
Sir,

Please refer  to RTI application of
Shri___ R 1« . Joctan | '
Under RTI Act 2005 vide No. A & dated

\ .
\$.ov\c__ (copy enclosed) wherein certain information are sought

“as mentioned therein is related to your section.

Therefore, in terms of the provisibns of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application

No. %ﬂlgdated \ 211§~ CPIO ID No \o A2 Tera— IS -

forwarded herewith to the following officers as deemed Ci‘-‘lO with the
request to provide correct and para-wise information/inspection on or
before @,o\ () 1|,Do]ﬁirectly to the applicant and intimate the
undersigneLj within the stipulated time, failing which you are

personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

Accounts Officek/CPIO
To

1 A cudVovan | T

3

M —4"“/ Vv#")'w%_a;\ ) A —
& Rk jowxhn/
119 -RB  RHISHAM PITAMAH MARG,

W Z ) P I\)“fq*f—tf‘\-&
NEW DElH) = 10022,

.~



R.K. JAIN wvcom. s

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand-
book of Foreign Trade Policy & Procedures

Assistant Registrar, Service Tax

- | TIME BOUND
®“ | RTI1 @

ANNEXURE- 3

st BIOCK NI INES
MeM1512H )hishm Pitamah Marg,
Wazir Nagar,

NEW DELHI - 110 003.
PHONE : 24693001-3004
MOBILE : 9810077977

Fax No. 011-24635243

RTI/P-195/8952/15/R13830
17-01-2015

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

Sub: My RTI Application No. RT1/8952/1 5, dated 15/1/2015

Dear Sir,

This refers to the letter F. No. 10-13/CESTAT/CPIO-ND/RP/2015 dated 15-1-
2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) and Section 5(4) read
with Section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

hik

Yours faithfully,

[R.K. Jain]



| TIME BOUND
qe

RTI

R.K. JAIN mcom., iLs.

President, Excise and Customs Bar Association !] 19 JAN 70y ANNEXURE
Editor of E
EXCISE LAW TIMES & SERVICE TAX REVIEW | West Biotk o.e, .| FUrar

ey Dalli-i1L
and author of Nevr et

Central Excise Law Guide; Central Excise Tarnff of India;

Central Excise Law Manual; Customs Tariff of India; 1512-3’ Bhishm Pitamah Marg,
Customs Law Manual; Excise & Customs Circulars Wazir Nagar,
& Clarifications; Excise & Customs Case Referencer: NEW DELHI -110 003.
Service Tax Law Guide; Service Tax Handbook; PHONE : 24693001-3004
Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand- MOBILE : 9810077977

book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/8952/15/R13829
17-01-2015

Assistant Registrar, Customs

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/8952/15, dated 15/1/2015

Dear Sir,

This refers to the letter F. No. 10-13/CESTAT/CPIO-ND/RP/2015 dated 15-1-
2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) and Section 5(4) read
with Section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[RXK. Jain]

ik



R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars
& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand-

book of Foreign Trade Policy & Procedures

Computer Section,

TIME BOUND
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I N, 15000, EOUTAM,
West Bl Denli160557

New Us) Lasmer
1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

NEW DELHI - 110 003.

PHONE : 24693001-3004

MOBILE : 9810077977

Fax No. 011-24635243

RTI/P-195/8952/15/R13831
17-01-2015

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

Sub:

My RTI Application No. RT1/8952/15, dated 15/1/2015

Dear Sir,

This refers to the letter F. No. 10-13/CESTAT/CPIO-ND/RP/2015 dated 15-1-
2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) and Section 5(4) read
with Section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest as under section 7(1) of the
RTT Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

hk

Yours faithfully,

[R.K. Jain]



IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL
R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-110066
PRINCIPAL BENCH

Date of hearing/decision: 10/04/2015

Appeal No. 10-26(A)/CESTAT/FAA-RK/2015
CPIO ID NO. 10-13/CESTAT/CPI0O-RP/2014

Sh. R.K. Jain. Appellant
Vs.

Sh. Rajender Prasad,
CPIO, CESTAT Respondent

ORDER 33-\3@'\5

Per: Rakesh Kumar

Heard both the sides.

2. Since the required information has been provided, the appeal is not

pressed. . Accordingly, the same stands disposed off.

N\_,__—r-'

(Rakesh Kumar)
First Appellate Authority

To
1. Sh. R.K. Jain, 1512, Bhishm Pitamah Marg,

Wazir Nagar, New Delhi-110003.
2. Copy of CPIO.

\/"K ollde= Coln 2 ;\\)\\'3
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Eifst Appeal under Section 19 of the Right to Information Act,

183 AMIS

740>
Y CQ 2\

A

Ref. No. :RTI/P- 537/(8761/14)/Appea|/15663/

1st Appellate Authority Under RTI Act, 2005,

Customs, Excise & Service Tax
West Block 2, R.K.Puram,
New Delhi - 110066

A. Contact Details :

Dated : 20-03-2015
!Cuslnms Excise & Seu
i Appeliate Trib -
Appellate Tribunal, /

w \7

West Block No.-2} |..
(P_. —New Delhi-{r \:5
‘V’\/\ eﬁ> V)/L/\'

R.K._ Jain

B. Details About RTI Ruauest

1.

1. |[Name of the Appellant
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar

New Delhi-110003

Particulars of the CPIO against|(a) Name

whose order

preferred

appeal  is!

(b) Address

Shri Rajender Prasad
{0 & Accounts Officer,

éestoms Exeise & éef;/ice
Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi - 110066

Date of
application
(Copy of application :\tiached)

Details of the order appealed
against

Prayer or relief sought

Last date for flllng the appeal

,\li.@.m.h

Whether Appeal in Tlme

Coples of documents relled

upon by the applicant

SIYS——

Letter
ND/RP/2014 dated 12.03.2015.

See Prayer clause at the end

12 4 2015

oubm;aglon of|28-10-2014

F.No.09-170/CESTAT/CPIO-

Appeal in time

1. Copy of RTI Application dated 28-10-
2015.(Annexure-1)

2. Copy of CPIO’s
2015.(Annexure-2)

letter dated 12-3-

s
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 28-10-2014 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide list of the Anti-dumping Appeals pending as on 1-10-
2014 or any other day of 1st September to 30th October, 2014, as is

convenient to you.

(B) Please provide list of the Stay Applications, which are pending in Anti-
dumping Appeals as on 1-10-2014 or any other day of 1st September

to 30th October, 2014, as is convenient to you.

(C) Please provide list/records of the Early Hearing Applications which are
pending in Anti-dumping Appeals as on 1-10-2014 or any other day of

1st September to 30th October, 2014, as is convenient to you.

(D) Please provide list / records of the Anti-dumping Matters mentioned
from 1-1-2014 till date and copies of the Mention Memos / applications

and directions issued thereon.

(E) Please provide the criteria by which the Anti-dumping appeals and
stay applications/Misc. cases are listed out-of-turn/out-of-sequence
without any direction from the Bench and officer of the Registry who is

competent to exercise such jurisdiction.

(F) The applicant had learnt that on considerations other than legal and
instructions of the Higher Officials, the case of Huawei Technologies
Co. Ltd. v. G.D.G & Co. - AD/STAY/1669/2012 has been listed 27-10-
2014 as Item No. 1 in Regular Matters while it was a Miscellaneous
Matter and thus, it was an attempt to dispose off the appeal itself at
the stage of hearing the Stay Application. Moreover, the cause lists for
28th, 29th and 30th October, 2014 of the Court No. 1 clearly shows
that the Stay Applications filed in the year 2011 has been listed

subsequently, while the Stay Application in the case of Huawei



Technologies was of 2012. In this regard, please provide the following

information:-

() Please provide a copy of the Order by which an out-of-turn hearing of
the Stay Application in Appeal No. AD/13/2012 was directed.

(i) Please provide criteria for listing of Anti-dumping Appeals, Stay
Applications and Misc. Applications.

(iii) Please provide the details of the action taken for out-of-turn listing of

the case of the Huawei Technologies Co. Ltd.

(iv) Please provide Records of the Proceedings of the objection taken by
the authorised representative of the Deptt. regarding inappropriate

listing of the case of Huawei Technologies out-of-turn.

(v) Please provide date on which the aforesaid case of Huawei
Technologies was mentioned in the Court No. 1 during 2014 and
copies of the directions issued on the said Mention and also copy of
the Mention Memo.

(vi) Please provide copies of all the Orders/Directions issued by the Bench
or the Hon'ble President and also copies of Note sheets put up by the
Registry with directions thereon in the aforesaid appeal of Huawei

Technologies.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That Shri Rajender Prasad, CPIO & Accounts Officer, has deliberately and
malafidely not provided complete and correct information. The appellant
being aggrieved by the said order of the CPIO is filing the present appeal.

GROUNDS OF APPEAL
(1) That the order in question of the CPIO is incorrect and illegal and contrary

to the provisions and sprit of the RTI Act, 2005 hence liable to be set



aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason oOr ground for not providing the
information.

(3) The CPIO has erred in denying the information as sought in Point (C) &
(D) of the RT! Application on the ground that such information is not
maintained. Under the RTI Act, the maintenance of information is not the
pre-requisite for providing the information. Since the information sought is
held by the public authority, it is to be provided. Recently the First
Appellate Authority of the CIC in the case of S.C. Agarwal V/s. CIC — First
appeal No. CIC/AA/A/2013/269 decided on 3-10-2013 basing its decision

on Supreme Court judgment held as under: -

“ Under Section 2(j), the Right to Information conferred on the
citizen means Right to Information “accessible” under the Act,
which is “held by’ or is ‘under ine control of” any Public
Authority. The attenlion of the CPIO is also drawn to judgment of
Hon’ble Supreme Court in the case of Secretary General, Supreme
Court of India Vs. the petitioner in LPA No. 501/2009, wherein the
court has defined the words “held by” and “under the control of”

as under:-

“The words ‘held by’ or ‘under the control of under Section
2(j) will include not only information under the legal control of
the public authority but also all such information which is
otherwise received or used or consciously retained by
the public authority in the course of its functions and its

official capacity.” (emphasis supplied)

The information sought for by the appellant squarely falls within the
ambit of the information of as defined under the RTI Act, there is no

denying that it is within the mischief of section 2 (j) of the RTI Act.
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In view of this, and the reliance placed on the judgment of the
Commission dated 23.05.2013 in the case of R.K. Jain Vs. CIC, the
replies given in response to the four queries namely 4, 5, 7 and 8
by the nodal CPIO is set-aside and he is directed to obtain the
information from the concerned registries or provide access to the
information seeker to peruse the records and get the required
information. The CPIO is free to proceed in terms of the provisions

of the RTI Act while replying again to these queries.”

In view of the above decision of the First Appellate Authority of the CIC ,
CPIO and Deemed CPIOs are required to provide the information as
sought in point (E) of the RT! application. Therefore, the order of the CPIO
is incorrect and illegal and liable to be set aside and the CPIO be directed

to provide the information in time bound frame.

Recently a Division Bench of the Bombay High Court in the case of
Sayyed Education Society V. State of Maharashtra-W.P. 1305/2011
decided on 12-2-2014 has held that public authorities are under a
statutory obligation to maintain records and disseminate as per the
provisions of section 4 of the RTI Act. The High Court, in this respect,

specifically held as under:-

“00. Needless to state and as observed by the Hon’ble Apex
Court in paragraph No. 14 in the case of C.B.S.E. and another
(supra), Public Authorities are under an obligation to maintain
records and disseminate the information in the manner provided
under Section 4 of the RTI Act. The submission of the petitioner
that it is an onerous task to supply documents, therefore, is
required to be rejected. When the Law mandates preserving of
documents, supplying copies thereof to an applicant, in our view,

cannot be said to be an onerous task.”

In view of this decision of Bombay High Court, the information cannot be



Je

denied on the ground of its non-maintenance, rather non-maintenance of
records is an act of obstruction to the information with malafide intent and
purpose and liable for penal action under section 20 of the RTI Act.

(4) That the CPIO / Deemed CPIO have wrongly denied the information as
sought in Point (E) of the RTI Application on the ground that the
information does not pertain to the Registry of the Deemed CPIO. In such
circumstances, the CPIO / Deemed CPIO should have forwarded or
transferred the application under Section 5(4), 5(5), 6(3) of the RTI Act to
the holder of the information. Therefore, the order of the CPIO in this
respect is incorrect and illegal and liable to be set aside and the CPIO be
directed to provide the information in time bound frame.

(5) That the CPIO / Deemed CPIO have wrongly offered inspection of the
records in relation to the information sought in Point (F) (iii) and (iv) of the
RT! Application instead of providing the information. The inspection of
records is not a substitute of providing the information, but is only a mode
of delaying and denying the information. Therefore, the order of the CP1O
in this respect is incorrect and illegal and liable to be set aside and the
CPIO be directed to provide the information in time bound frame.

(6) That the CPIO / Deemed CPIO have not enclosed the information as
sought in Point (F) (vi) of the RTI Application. Therefore, the order of the
CPIO in this respect is incorrect and illegal and liable to be set aside and
the CPI0 be directed to provide the information in time bound frame.

(7) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant
within time bound frame.

(8) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPI0.

(9) That as per proviso to Section 8(1) of the RTI Act, 2005, the information

which can not be denied to the Parliament or the State Legislatures shall



not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(10) That a personal hearing may be granted to the appellant before

deciding the present appeal.

(11) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written
evidence at the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(a)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPIOs may be directed to
provide the information in question within tirne bound frame.

(c) That imposition of penalty may also he recommended against the
CPIO for not providing the complete and correct information.

(d)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(e) That a personal hearing may be granted to the appellant before

)
: %}_‘f
Signature of Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 20-03-2015

.
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Application under Section 6 of the Right to Information Act, 2005

. Ref. No. :RTI/P-195/8761/14
Dated : 28-10-2014

To
Shri Rajender Prasad g
CPIO & Accounts Officer e Beus L -t
Customs Excise & Service Tax Appellate Tribunal, AR
West Block 2, R.K. Puram, : 2% 0CT 200
New Delhi - 110066 } ol o Pt
] Lunioet ¥ ” ". R \’/
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg )
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information
Details of information | (A) Please provide list of the Anti-dumping
required Appeals pending as on 1-10-2014 or any other
day of 1st September to 30th October, 2014, as
is convenient to you.

(B) Please provide list of the Stay Applications,
which are pending in Anti-dumping Appeals as
on 1-10-2014 or any other day of Ist
September to 30th October, 2014, as is
convenient to you.

(C) Please provide list/records of the Early
Hearing Applications which are pending in
Anti-dumping Appeals as on 1-10-2014 or any
other day of st September to 30th October,
2014, as is convenient to you.

(D) Please provide list / records of the Anti-
dumping Matters mentioned from 1-1-2014 till
date and copies of the Mention Memos /
applications and directions issued thereon.

(E) Please provide the criteria by which the Anti-
dumping appeals and stay applications/Misc.
cases are listed out-of-turn/out-of-sequence
without any direction from the Bench and
officer of the Registry who is competent to
exercise such jurisdiction.

(F) The applicant had learnt that on considerations
other than legal and instructions of the Higher
Officials, the case of Huawei Technologies Co.
Lid. v. GD.G & Co. - AD/STAY/1669/2012
has been listed 27-10-2014 as Item No. 1 in
Regular Matters while it was a Miscellaneous
Matter and thus, it was an attempt to dispose
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off the appeal itself at the stage of hearing the
Stay Application. Moreover, the cause lists for
28th, 29th and 30th October, 2014 of the Court
No. 1 clearly shows that the Stay Applications
filed in the year 2011 has been listed
subsequently, while the Stay Application in the
case of Huawei Technologies was of 2012. In
this regard, please provide the following
information:-

(i) Please provide a copy of the Order by which
an out-of-turn hearing of the Stay
Application in Appeal No. AD/ 13/2012 was
directed. -

(ii) Please provide criteria’ for listing of Anti-
dumping Appeals, Stay Applications and
Misc. Applications.

(iif) Please provide the details of the action taken
for out-of-turn listing of the case of the
Huawei Technologies Co. Ltd.

(iv) Please provide Records of the Proceedings of
the objection taken by the authorised
representative of the Deptt. regarding
inappropriate listing of the case of Huawei
Technologies out-of-turn.

(v) Please provide date on which the aforesaid
case of Huawei Technologies was mentioned
in the Court No. 1 during 2014 and copies of
the directions issued on the said Mention and
also copy of the Mention Memo.

(vi) Please provide copies of all the
Orders/Directions issued by the Bench or the
Hon'ble President and also copies of Note
sheets put up by the Registry with directions
thereon in the aforesaid appeal of Huawei
Technologies.

Note:- Please provide point-wise information/
response for each of above points.

5 |1 state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005.

6 | A Postal Order No. 27F 667020 for Rs. 10 towards payment of fee is enclosed

I

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. ; as above
Hira/----HR
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F.No. 0o/ CESTAT/CPIO-ND/RP/2014
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

Shri R.K.Jain,
1512-B,Bhishm Pitamah Marg,
Wazir Nagar,New Delhi-110003.

Subject: Information under Right to Information Act 2005.
Sir,
Please refer to your RTI application No %‘_jfgkl%m D240 - 2O

and our ID Nob%—.—.\??@.\m.and First Appelle?;f‘e Order no___mS_b-@'i‘S
the information received fromi& LudedSHATAINg 2R pages is
enclosed herewith for your reference please.

You are, Theréfore, requested to please acknowledge the
receipt and deposit Rs, ----=== @2/- per page) to this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

Accounts Officer/CPI

Encl: As above
0
Catony o' - (omlpter Jaaion v Sk



CUSTOMS, SERVICE TAX & ANTIDUMPING BRANCH

1.D.No.09-170/14

With reference to your 1D.No0.09-196/14 dated 30.10.14 &
reminder dated 9.2.2015 , the information sought by you is replied as per
available record as under:-

1.The list of pending case of Anti-Dumping as on 19.2.2015 is
enclosed as sought vide point A.

2.The inform4tion sought vide point B is included in the reply of
point A.

3.The information sought vide point C, in this regard it is
submitted that no such record is maintained.

4. The information sought vide point D, in this rcgard it is
submitted that no such record is maintained.

5. The information sought vide point E do not pertains to this bench
Registry.

6.The information sought vide point F(i) the copy of open mention
dated 27.8.14 is enclosed .The information vide point F(i1) the matters are
listed in chronological order .The information sought vide point F(iii &
iv), you may inspect the file .The information sought vide point F(v) the
copy of mention is enclosed.The information sought vide point F(vi) , the
copies of order/note sheets are enclosed.

Note : You may inspect the relevant record on any working day
with one day prior information.

Dated:10.03.2015 \Q_"Z,

VTOB\—G& Q e oR Asstt. Registrar.

\y to:-
1.CPIO.

2.0/c.




IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL
R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-110066
PRINCIPAL BENCH

Date of hearing/decision: 10/04/2015

Appeal No. 10-27(A)/CESTAT/FAA-RK/2015
CPIO ID NO. 09-170/CESTAT/CPIO-RP/2014

Sh. R.K. Jain. Appellant

Vs.

Sh. Rajender Prasad,
CPIO, CESTAT Respondent

ORDER 9% \9s1i5

Per: Rakesh Kumar

The applicant vide RTI application dated 28/10/2014 had Ll
sought certain information regarding Anti-dumping Appeals, Though .
the CPIO has furnished the informationf mccording to the applicant, Lt

the same is not complete and hence, this appeal has been filed.
2. Heard both the sides.

3. The information in respect of Point no. 'C’, ‘D’ and 'E’ has not

been supplied at all which must be supplied within 3 weeks' time.

With regard to the Point No. ‘F’, (vi), the enclosure was not found,

The same may also be provided. ol

%, ' T
M (Rakesh Kumar)
i First Appellate Authority

L]f b E:':! JI
w1 S o

1. Sh, R.K. Jain, 1512, Bhishm Pitamah Marg, -

Wazir Nagar, New Delhi-110003. \
2. Copy of CPIO. @\ :

¥ offlee cobuy
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reserves his right to file direct complaint to the CIC for enforcement of
section 20 of the RTI Act.

GROUNDS OF APPEAL

(1) That the order in question of the CPIO is incorrect and illegal and contrary
to the provisions and sprit of the RTI Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the CPIO has deliberately and malafidely not provided complete and
correct information as sought in points (A)(iii) of the RT! application. He
has merely stated that only one receipt is available. He has not provided
information as to the whereabouts of the other receipts or whether only
one receipt was given by Shri S.K. Verma. The CPIO has provided
contradictory and confusing information as regards to the rent receipt
received from Shri S.K. Verma. If the copy of the Rent Receipt provided to
the appellant was the one which was given by Shri S.K. Verma by hand
then the copies sent by Shri S.K. Verma by post alongwith his letter dated
7-6-2010 should also have been provided. Therefore, the order of the
CPIO in this respect is incorrect and illegal and liable to be set aside and
the CPIO be directed to provide the information in time bound frame.

(4) That the CPIO has deliberately and malafidely provided contradictory and
confusing information in relation to point 4 of the RTI application. The
letter dated 7-6-2010 of Shri S.K. Verma clearly shows a copy of the Rent
Agreement was forwarded to the DDO. The claim of the CPIO about the
non-availability of the said Rent Agreement lack credence as the copy of
the letter to which the said Agreement was enclosed has been provided by
the CP1O. The CPIO should have traced out copy of the Rent Agreement
or procured the same from Shri S.K. Verma and provided it to the

appellant. In case Rent Agreement has been misplaced from the office of
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the Accounts Officer, then as per Delhi High Court’s decision in the case
of Union of India v. Vishwas Bhambhukar, an inquiry may be held by an
Officer not below the rank of Jt. Secretary and thereafter appropriate
action may be taken as per the inquiry report, otherwise the CPIO may be
directed to provide the information in question within time bound frame.

(5) That Shri Rajender Prasad, CPIO, CESTAT in order to suppress the
information has made contradictory claim in relation to point A(iv) of the
RTI application. Firstly, the CPIO claimed that rent agreement provided by
Shri S.K. Verma is not traceable but subsequently he claimed that no
communication regarding lease deed is available, while a copy of Shri
S.K.Verma's letter dated 7-6-2010 in this respect has been supplied. The
CPIO is blowing hot and cold just to confuse the issue and suppress the
information and fraudulent transactions undertaken on the basis of forged
documents causing financial loss to the State. Therefore, the order of the
CPIO is incorrect and illegal and liable to be set aside and the CPIO be
directed to provide the information in time bound frame and he is also
liable for penalty under section 20(1) of the RTI Act and recommendation
for disciplinary action under section 20(2) of the RTI Act, for delaying and
obstructing the information in question without any reasonable cause.

(6) That Shri Rajender Prasad, CPIO, CESTAT has deliberately provided
incorrect, incomplete and misleading information in relation to point (B) of
the RTI Application. His claim that the address mentioned on the Rent
Receipt nowhere mentions that it relates to Govt. Quarter whereas the
same CPIO under the same reply at point A(v) and A(vi) has given the
address of the Govt. Quarter as well as the address given on the Rent
Receipt i.e. “105, S-HIG-B7, Yelahanka, Bangalore”’, therefore the CPIO
provided false and incorrect information. Therefore, the order of the CPIO
is incorrect and illegal and liable to be set aside and the CPIO be directed
to provide the information in time bound frame and he is also liable for
penalty under section 20(1) of the RTI Act and recommendation for
disciplinary action under section 20(2) of the RTI Act, for delaying and

obstructing the information in question without any reasonable cause.
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(7) That the CPIO has deliberately and malafidely not provided the
information sought in point (C) of the RTI application on the ground that it
does not pertain to Accounts Section. Shri Rajendra Prasad is not only the
Head of the Accounts Section, but also the CPIO, therefore, he should
have forwarded/transferred this part of the RTI application to the holder of
the information. Therefore, the order of the CPIO in this respect is
incorrect and illegal and liable to be set aside and the CPIO be directed to
provide the information in time bound frame.

(8) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant
within time bound frame.

(9) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(10) That as per proviso to Section 8(1) of the RTI Act, 2005, the
information which can not be denied to the Parliament or the State
' Legislatures shall not be denied to any person. The information sought by
the appellant in the subject application is the one which cannot be denied
to the Parliament or the State Legislatures and hence it cannot be denied
or refused to the appellant.

(11) That a personal hearing may be granted to the appellant before
deciding the present appeal.

(12) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written
evidence at the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(a)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside to the extent it has been

appealed against and CPIO/Deemed CPIOs may be directed to

provide the information in question within time bound frame.
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(c) That imposition of penalty may also be recommended against the
CPIO for not providing the complete and correct information.

(d)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(e) That a personal hearing may be granted to the appellant before
deciding the appeal.

/
Signature o) Appellant
Telephone No. ;: 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 18-03-2015




Application under Section 6 of the Right to Information Act, 2005

O/C LT -1

Ref. No. :RTI/P-195/8961/15
’ Dated : 30-1-2015

To
Shri Rajender Prasad R &_senﬁn-ew Tan
CPIO & Accounts Officer R ppelate Tribunal
Customs Excise & Service Tax Appellate Tribunal, 30 JAN 2015
West Block 2, R.K. Puram, ’ .
New Delhi - 110066 West Bhliggvkg;ﬁﬁ?d :
1. | Name of the Applicant R.K. Jain W B
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4, | Particulars .of Information

Details of information
required

(A) The applicant has learnt that Shri S.K. Verma,
Asstt. Registrar, CESTAT during the year
2009, 2010 and 2011 has submitted Lease
Agreement and Rent Receipts for payment of
Rs.10,000/- per month for House in Bangalore.
In this regard, you are requested to provide the
following information:-

(i) Please provide the period during which the
benefit of tax deduction on account of
payment of rent of Rs.10,000/- per month for
House at Bangalore has been given by the
Accounts Section of CESTAT to Shri S.K.
Verma while computing his TDS during the
aforesaid years.

(ii) Please provide the financial year-wise details
of the deduction / the tax benefit that has
been given to Shri S.K Verma, Asstt.
Registrar for the payment of the rent of Rs.
10.000/- per month for the house alleged to
have been taken by him on rent at Bangalore.

(iii) Please provide the certified copies of all the
Rent Receipts of Rs. 10,000/~ submitted by
him alongwith copy of the communication in
which he has sought deduction from payment
of income tax/TDS for the said amount.

(iv) Please provide certified copy of the
communication received from Shri S.K.
Verma or CESTAT, Bangalore, under which
the lease deed for the aforesaid house taken
on rent for Rs. 10,000/~ per month at

Bangalore. Please also provide the copy of




=D
the Lease Deed and in case, the Lease Deed
is not traceable, kindly provide the name of
the Official from whose custody it is
___missing. ‘
N

@) /Please provide the address of the House

"IX__~" 'which is stated to have been taken on rent for

Rs. 10,000/- by Shri S.K. Verma, at
/\Bangalore.

(vi})/’Please provide the address of all the Govt.
quarters / residential accommodation allotted
to Shri S.K. Verma, during his tenure at
Bangalore.

(B) Please provide details of the information
whether the matter regarding fraudulently
claiming the income tax deduction by Shri
S.K. Verma by showing a Govt. quarter as
private property and then claiming income tax
deduction for the monthly rent of Rs.10,000/-,

+—  has been brought to the notice of the Registrar

of the CESTAT and the Hon'ble President of
the CESTAT.

(C) Please provide the names and designation of
the First Appellate Authority at CESTAT,
Delhi and number of days the First Appellate
Authority has attended office at Delhi from
15-12-2014 till the date of providing the
information.

NOTE: The above information is also held by
the office of the Registrar and the Office of the
| Hon'ble President CESTAT, besides others,
therefore the application may also be forwarded
to them.

5. |1 state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 16F 266794 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

7. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
davs of the Application.

Signature of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi

Encl. : as above
Hira/e-—
HR
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To

F.No. 70(18)/CESTAT/Cash/RTI-10-15/2015
Customs Excise & Service Tax Appellate Tribunal
West Block No. 2, R.K.Puram, New Delhi-110066

2
Dated;,25/02/2015

CPIO,(ESTAT, New Delhi

Sub:- Information under RTI Act-2005 [.D No. 10-15/2015 reg.

Sir,
Please

refer to your letter F.No. 10-15/2015/CESTAT/CPIO-ND/RP/2015 dt. 02.02.2015 therein

certain information is called for the reply is submitted as below.

Sr. No.
Point — | Benefit on account of rent was given for financial year 2009-10 & 2010-11.
A(l)
(ii) | HRA exemption was given for Rs.81486/- for the financial year 2009-10 & Rs. 86806/-, for
financial year 2010-11.
(iii) | Certified copy of receipt No. 12 dt. 1/03/2010 of Rs. 10000/- is enclosed. One receipt is
available only. it seems that the receipt$ was given by hand by Sh. S.K.Verma, AR. .
(iv) | Certified copy of the communication received from Sh. S.K.Verma, AR Banglore forwarding rent
agreement copy enclosed. Presently the rent agreement is not traceable. As regard Lease Deed no
such communication is available. S
(v) | As per Rent Receipt No. 12 dt. 1/03/2010 of Rs. 10000/- in the name of Sh. S.K.Verma, shows
the residential address No. 105 S-I;—IIG-B/7,,4th Cross 5" Phase, Yelahanka, New Town Banglore .
(vi) | As per records of the section Sh. S.K. Verma, AR has been allotted the following Govt.
Quarter:- (i) B-8-127(Type-1II) Yelahanka, Banglore, (ii) Q.No. B-07-105 (Type-IlI) Yelahnaka,
Banglore. The above information was received on 06/09/2011.
B As per address mention on the receipt nowhere mention Govt. Qtr. hence the matter was not
brought into the higher authority.
C | Not Pertains to Accounts Section.

\9, ¢ O?_rh 2

Yours Faithfully

{Raje@sad)

Accounts Office

*~Copy to:- Sh. R.K.Jain,1512-B, Bhisham Pitamah Marg, Wazir Nagar, New Delhi- for

<0 7.
(e Qi or Fs

Wo f

information.

) N
Rajenger Praga
Accounts Officer
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL /Z’/
SOUTH ZONAL BENCH, FKCCI — WTC BUILDING,
K.G. ROAD, BANGALORE — 560 009

File No. 01/CESTAT/Bang/SKV ' Dated: 07/06/2010

To,

-~

i

The Drawing Disbursement Officer,
CESTAT

New Delhi-110 066

Subject: Forwarding of documents - Reagarding

é
Please find enclosed herewith the following documents in respect of Shri S.K.

Verma, A.R. of this Bench, for further action at the earliest:-

(@) Computation of Income

(b)  Salary Statement

(&) RentReceipt *

(d) = Rent Agreement J.

(e)  Resident home loan Interest Certificate (11/2004 -03/2007)
- (f) LIC Receipt for 02/2010,04/2009,06/2009,03/2009,07/2009

(g) Insurance Receipt (ICICI) 02/2010

(h)  Advance Tax Challan for Rs. 2500/-

Yours faithfully,

v

(S.K. Verma)
Assistant Registrar




RENT RECEIPT

No. 1D - Date l_].BJJ_nlD___

L Cheque payment subject to realisation

Received from M/s. o Y. NELmA .

the sum of Rs. «-i;ﬂn Tl el (’)\mlzﬂ

being the rent for No. 18S 0 — Wit ~®F . \th Coge £™ phate

street _YCsdahanko . Ne +town Bandatone,

for the month of e U 201 N

[Rs. 1o ég:f/d

nature

t |



~AS | CESTAT!CPIO—ND/RP/2015
rvice Tax Appellate Tribunal
New Delhi-110 066

F.No. \b
Customs Excise and Se
West Block No 2, R.K.Puram,

10,

shri R.K.Jain,
1512-B,Bhishm Pitamah Marg,

Wazir Nagar,New Delhi-110003.

Subiject: Information under Right to Information Act 2005.

Sir,
Please refer to your RT! application No- '%Q)L\—i@%t-—%ﬁﬁt’lfm}s
and our |1D No.A-.QTLE.‘.‘D-ﬁ?AS‘(he information received from AR K 2 ““‘)
.containing“—gl—:-— pages is enclosed herewith for your reference
please.
You are, Therefore, requested to please acknowledge the

) to this Tribunal by
AT, New Delhi.

(Ra]ekder

Accounts Offic /CP

Rs. -—---- ( @2/- per page

receipt and deposit
f Accounts Officer, CEST

cash or DD in favour o

Encl: As above

R B



F.No. 33/272 /RTI/Misc. [CESTAT/Admn./2015
Customs Excise & Service Tax, Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110066

I.D. No. 10-15/2015
Dated : 02.03.2015

Sub. : The information sought under RTI ACT 2005 - reg.

Sir,

Kindly refer to Sh. R.K. Jain RTI application No. RTI/P-195/8961/15
dated 30.01.15 and CPIO Iletter no. 10-15/CESTAT/CPIO-ND/RP/2015
dated 02.02.15 wherein sought information relating to point ‘A to C’ under
RTI Act 2005.

In this connection, the point wise information is as under:-

Point A & B. Not pertaining to Administration Section, CESTAT,
Delhi.
Point - C - Sh. Rakesh Kumar, Hon’ble Member (Technical), 1st Appellate

Authority at CESTAT, Delhi has regularly attended office at
Delhi from 15.12.2014, except on 05.02.15, he had taken % day
casual leave.

e

i —

[V
(Mukesh Gupta)
Assistant Registrar (Admn.)

To
Sh. Rajender Prasad, Accounts Officer/CPIO, CESTAT, New Delhi

T
R

[V
M
\ o?r\%,\\ )



IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL,
WEST BLOCK 2, R.K. PURAM, NEW DELHI - 110 066
PRINCIPAL BENCH

Date of Hearing/decision: 10.04.2015
Appeal No.10-28 (A)/CESTAT/FAA/RK/2015
CPIO, 1.D. No. 10-15/CESTAT-CPIO/RP/2015

Sh. R.K.Jain Appellant
Vs.

Sh. Rajender Prasad, CPIO, CESTAT Respondent

ORDER 9 \4 \";Lbﬁfj

Per Rakesh Kumar:-

The applicant vide application dated 30™ January 2015 filed
under Section 6 of the RTI Act, 2005 had sought the following

information :-

“(A) The applicant has learnt that Shri S.K. Verma, Asstt.
Registrar, CESTAT during the year 2009, 2010 and 20i1
has submitted Lease Agreement and Rent Receipts for
payment of Rs. 10,000/- per month for House in
Bangalore. In this regard, you are requested to provide

the following information -

(i) Please provide the period during which the
benefit of tax deduction on account of payment of
rent of Rs. 10,000/- per month for House at
Bangalore has been given by the Accounts Section of
CESTAT to Shri R.K. Verma while computing his TDS

during the aforesaid years.

o



(ii) Please provide the financial year-wise details of
the deduction/the tax benefit that has been given to
Shri S.K. Verma, Asstt. Registrar for the payment of
the rent of Rs. 10,000/- per month for the house
alleged to have been taken by him on rent at

Bangalore.

(iii) Please provide the certified copies of all the
Rent Receipts of Rs. 10,000/- submitted by him
alongwith copy of the communication in which he
has sought deduction from payment of income

tax/TDS for the said amount.

(iv) Please provide certified copy of the
communication received from Shri S.K. Verma or
CESTAT, Bangalore, under which the lease deed for
the aforesaid house taken on rent for Rs. 10,000/-
per month at Bangalore. Please also provide the
copy of the Lease Deed and in case, the Lease Deed
is not traceable, kindly provide the name of the

Official from whose custody it is missing.

(v) Please provide the address of the House which
is stated to have been taken on rent for Rs. 10,000/-

by Shri S.K. Verma, at Bangalore.

(vi) Please provide the address of all the Govt.
quarters/ residential accommodation allotted to Shri

S.K. Verma, during his tenure at Bangalore.

(B) Please provide details of the information whether
the matter regarding fraudulently claiming the income tax
deduction by Shri S.K. Verma by showing a Govt. quarter
as private property and then claiming income tax
deduction for the monthly rent of Rs. 10,000/-, has been
brought to the notice of the Registrar of the CESTAT and
the Hon'ble President of the CESTAT



(C) Please provide the names and designation of the
First Appellate Authority at CESTAT, Delhi and number of
days the First Appellate Authority has attended office at
Delhi from 15-12-2014 till the date of providing the

information.

NOTE : The above information is also held by the office of
the Registrar and the Office of the Hon’ble President
CESTAT, besides others, therefore the application may

also be forwarded to them.”
il CeHer dbF13/20 18
2. Though the CPIO/’ has furnished the reply enclosing the
information)the applicant not satisfied with the reply of the CPIO
furnishing the information, has filed this appeal, as according to the
applicant in respect of Point A (iii), A (iv), A (v), A (vi) and PointE only
part information has been furnished and the required documents have

not been furnished.
Br This matter had been heard on 10/4/15.

4, Before coming to the point of dispute in this appeal it would be
worthwhile stating the background of this RTI application, as disclosed

by the CPIO at the time of hearing.

4.1 It appears that Shri S.K. Verma, presently posted as Asstt.
Registrar, CESTAT, New Delhi)during his posting at Bangalore as
Assistant Registrar, Bangalore Bench during period { . 2009-2011,
while staying in the Government quarter allotted to him had also
drawn HRA and beside this, the licence fee for . .. occupying of the

Government quarter was also not being deducted. This appears to

(
\



have happened as his pay and allowances were being drawn from
Delhi and as per the records of the Account Officer in the office of the
CESTAT, New Delhi, based on certain communications alleged to have
been received from Shri Verma, hei during his posting at Bangalore
was staying in a rented house, not in the Government accommodation.
It also appears that besides drawing HRA while staying in a
Government quarter and non-deduction of the licence fee, Shri Verma
had also produced rent receipt alongwith rent agreement for claiming
Income Tax exemption in respect of the house rent allowance being
drawn by him. According to CPIO, this irregularity was detected when
on Shri Vermastransfer to Delhi, vacation report of the Government
quarter vacated by him at Bangalore was received @ the CESTAT's
office. The CPIO while replying to the applicant under his letter dated
27/2/15 ha_g enclosed certified copy of the communication received
from Shri 5.K. Verma (Asstt. Registrar, Bangalore) forwarding inent
receipt” and “certified copy of receipt No. 12 dated 01/3/10 of Rs.
10,000/-" CPIO’s letter dated 27/2/15 mentions that rent agreement is
not traceable. As per CPIO’s letter dated 27/2/15, while the rent
receipt No. 12 dated 1/3/10 is in respect of “house No. 105S - HIG B7,
4™ Cross Road, 5" Phase, Yelahanka, New Town, Bangalore”, the
Governemnt house allotted to him as per information received on

6/9/11 was “B-7-105 (Type III), Yelahanka, Bangalore”.

6. The information in respect of -~ (a) period during which the
benefit of tax deduction on account of payment of rent of Rs. 10,000/-
per month for a house at Bangalore had been given by the Account
Section to Shri S.K. Verma; (b) financial yearwise details of

deduction/tax benefit given to Shri S.K. Verma for payment of rent of

’\,\\

\ R



Rs. 10,000/- per month for the house alleged to have been taken on
rent at Bangalore” and (c) the name and designation of the First
Appellate Authority at CESTAT, Delhi and the number of days the First
Appellate Authority had attended the office at Delhi from 15/12/14 till
the date of providing the information” has already been furnished. The
dispute is only in respect of the points A (iii), A (iv), A (v), A (vi) and

B.

A Point A (iif) is for providing certified copies of all the rent receipts
submitted by Shri S.K. Verma alongwith the copy of the
communication in which he has sought income tax exemption on HRA
being claimed by him. Point A (iv) is about providing certified copy of
the communication received from Shri S.K. Verma under which the
lease deed for the house taken by him on rent of Rs. 10,000/- per
month at Bangalore had been forwarded. Point A (v) is about the
address of the house stated to have been taken on rent of Rs.
10,000/- by Shri S.K. Verma at Bangalore. Point A (vi) is about
providing the address of all the Government quarters/residential
accommodation allotted to Shri S.K. Verma during his tenure at
Bangalore. Point B is regarding providing of details of information
whether the matter regarding fraudulent claim of income tax deduction
by Shri Verma by showing Government quarter as private property
and claiming income tax deduction for the monthly rent of Rs.
10,000/~ has been brought to the notice of the Registrar and Hon’ble

President.

(.



7.1 In my view the information/factual position in respect of point A
(‘»C_Qur if n‘ﬁk:’

-1

(v), A (vi) and B can be provided *z_" the same may be provided
9]
forthwith.

8. As regards the points A (iii) and A (iv), the same are in respect

of providing certif',\‘P—OQ copies of all the rent receipts of Rs. 10,000/-

per month submitted by Shri Verma alongwith the copy of the
communication in which he had sought income tax exemption in

respect of HRA and providing certified copy of the communication

received from Shri S.K. Verl;na, Asstt. Registrar, CESTAT, Bangalore

under which the lease deed for the house claimed to have been taken

by him on monthly rent of Rs. 10,000/- per month had § e <mncbonid,
According to the CPIO, who is the Account Officer, these documents

are not traceable. With regard to the lease deed, the CPIO in his reply&ﬁm{l[ g
to the applicant has stated that the same is not traceable and with

regard to the rent receipts, except for copy of one rent receipt, other

rent receipts are not available. However, photocopy of the letter dated

07/6/10 of Shri S.K. Verma, the then Asstt. Registrar, Bangalore
addressed to Drawing and Disbursement Officer, CESTAT, New Delhi,

does indicate that under this letter, beside the computation of his

income, salary statement etc. he had enclosed the “rent receipt” and

“rent agreement”. | . =mee——s _,;;.;:['rﬁ,%g rent receipt No. 12 dated
01/3/10 given by the Land Lord of the “house No. 105 S-HIG-B-7, 4t
Cross Road, 5% Phase, Yelahanka, New Town, Bangalore";)gnclosed
with this letter. Thus from the letter dated 07/6/10 it is clear that the
rent agreement had been forwarded, but according to the CPIO the
same is not traceable. From the reply dated 27/2/15 of the CPIO to
the applicant in respect of Point A (\Wbit appears that the “quarter No.

TN



105 S-HIG-B-7, 4™ Cross Road, 5™ Phase, Yelahanka, New Town,
Bangalore” mentioned in the rent receipt was a Government quarter
which hask been allotted to him. If this is so, presenting rent receipt by
Shri Verma showing the Government quarter allotted to him as having
been taken on rent would be a serious mis-conduct. In this
background it is all the more necessary to make all possible efforts to

trace the document — the rent agreement and the rent receipts.

9. Hon’ble Delhi High Court which is the Jurisdictional High Court, in
the case of Union of India vs. Vishwas Bhamburkar vide judgment
dated 13/09/2013 in a similar matter, where the records of the
Ministry of Tourism indicated that certain document sought by the
applicant Shri Bhamburkar had been received, but the same was not
traceable, Hon’ble High Court has directed that a thorough and
meaningful inquiry in terms of the directions of the Central Information
Commission (CIC) should be carried out by an Officer not below the
rank of Joint Secretary and copy of such commission should be
provided to the CIC as well as to the respondent (Shri Vishwas
Bhamburkar). In para 7 of this judgment Hon'ble High Court has
observed that - “ordinarily, the information which at some point
of time or the other was available in the records of the
government, should continue to be available with the
concerned department unless it has been destroyed in
accordance with the rules framed by that department for
destruction of old record and therefore when an information is
sought and it is not readily available, a thorough attempt needs
to be made to search and locate the information wherever it

may be available and it is only in a case where despite a

U
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thorough search and inquiry made by the responsible officer, it
is concluded that the information sought by the applicant
cannot be traced or was never available with the government
or has been destroyed in accordance with the rules of the
concerned department that the CPIO/PIO would be justified in
expressing his inability to provide the desired information”.
Hon'ble High Court in this case ordered for conducting a thorough and
meaningful inquiry within a specified time and for submitting copy of
the inquiry report to CIC as well as to the applicant. In the present
case) the receipt of the letter dated 07/6/10 of Shri S.K. Verma
addressed to DDO, CESTAT, New Delhi is not disputed. There is
nothing to show that the rent receipt and the rent agreement
forwarded by Shri S.K. Verma had been destroyed in accordance with
the prescribed procedure alongwith old files. In view of this, there is
no option but to make a thorough search for the missing documents
within a specified time and if the documents are not traceable, an
inquiry is to be conducted for fixing responsibility for loss of the

documents.
10. In view of the above discussion, the following order is passed.

10.1 In respect of Point A (v), A (vi) and Point B, the CPIO is directed

to furnish the required information within two week’s time.

10.2 In respect of as regards Point A (iii and A (IV) regarding supply
(vt Necaobhy e et Ei

of certain documentSL,the Registrar should depute a responsible

person for search of the documents within a period of one month. If

the documents are not traced, the mater should be placed before

Hon'ble President for orders for an inquiry into the loss of the

==




documents. If the documents are traced, the same should be furnished
to the applicant. But if the documents are not traceable, an inquiry is
)

conductedla copy of the inquiry report should be furnished to the

applicant.
P—\\—/l b—"—
(Rakesh Kumar)
First Appellate Authority
To

1. Sh. R.K.Jain, 1512, Bhishm Pitamah Marg
Wazir Nagar, New Delhi-110 003.

2. Copy of CPIO.
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First Appeal under Section 19 of the Ri

t to-dnfdrmation , 2005
/’

Ref. N§. -RTIP-587/ 73?}13)/Appeal/15728
Dated : 09-05-2015

[Customs Broims T ans:
[ A * . DeIVice Tax
1st Appellate Authority Under RTI Act, 2005, | Aovelete Tnbuna
Customs, Excise & Service Tax Appellate Tribunal, y 7018
West Block 2, R.K.Puram, West Block No.-2
P New Delhi - 110066 ~—New Dl r3be "
W . )
Xlw 4l A. Contact Details :
1. |Name of the Appellant R.K. Jain
GJ 2. |Address 1512-B, Bhishm Pitamah Marg
[ Wazir Nagar
\ . New Delhi-110003

E. Details About RTI Request :

1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad,
whose  order appeal is Accou:its Officer/CPRIO,
preferred

(b) Address Customs, Excise & Service
Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066

2. |Date of submission of|/17-10-2013
application
(Copy of application attached)

3. |Details of the order appealed|Letter F.No.08-214/CESTAT/CPIO-ND/
against RP/2015 dated 7-5-2015.

Prayer or relief sought See Prayer clause at the end

Last date for filing the appeal |[7-6-2015

Whether Appeal in Time. Appeal in time

L Bl

Copies of documents relied| 1. Copy of RTI Application dated 17-10-
upon by the applicant 2013. (Annexure-1)

2. Copy of Accounts Officer/CPIO letter
dated 7-5-2015. (Annexure-2)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 17-10-2013 (Annexure —

1) under Section 6 of the RTI| Act, 2005 requesting for the following
information:

(A) Please provide details of the implementation of the direction issued in

para 1.4.1 of the Guidelines enclosed with Office Memoranda No.

1/6/2011-IR , dated 15 April 2013 of the DOPT regarding proactive

disclosure of RTI applications, appeals received and their responses

on your website with search facility based on keyword.

(B) Provide copy of the Action Taken Report submitted on the compliance
of the Guidelines issued under Office Memoranda No. 1/6/2011-IR ,
dated 15 April 2013 of DOPT, as required under para 4.3 of the said

Guidelines

(C) Provide datewise details of the action taken by your public authority in
relation to paragraph 4.1, 4.2, 4.4 and 4.7 of tho aforesaid Guidelines

of the DOPT and copies of all notesheets & correspondence

(D) Please provide datewise details of the compliance of para 3.6 of the

aforesaid Guidelines.

(E) Please provide list of directions given in the aforesaid Guidelines
which have not so far been implemented/operationalised by you fill
17.10.2013 and expected date by which each one of them is expected

to be implemented.

NOTE:- As per paragraph 4.1 of the aforesaid guidelines all public
authorities, including CIC is to make the aforesaid guidelines fully
operationalised within a period of six-month, the said period of six-
month has expired on 15th of October 2013, as the guidelines in

question were issued on 15 April 2013.

(2) That the appellant vide para 5 of his said application has also made a

declaration that the information sought for is not exempted under Section
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8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.
(3) That Shri Rajender Prasad, Accounts Officer/CPIO and the Deemed

CPIO, have deliberately and malafidely provided incomplete and incorrect
information. The appellant being aggrieved by the said order of the CPIO

is filing the present appeal.

GROUNDS OF APPEAL

(1) That the order in question of the CPIO is incorrect and illegal and contrary
to the provisions and sprit of the RT! Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That Shri Rajender Prasad, Accounts Officer/CPIO and the Deemed
CPIO, have deliberately and malafidely provided incomplete and incorrect
information. They have admitted to have not complied with the provisions
of Section 4 read with DoPT Office Memoranda in question dated
15.04.2013 despite repeated reminders issued by DoPT. Therefore, the
order of the CPIO in this respect is incorrect and illegal and liable to be set
aside and the CPIO be directed to provide the information in time bound
frame.

(4) That the CPIO and the Deemed CPIO have failed to provide complete and
correct information as sought by the appellant in his RTI Application dated
17.01.2013 though a period of one year six months has already lapsed.
Therefore, the order of the CPIO in this respect is incorrect and illegal and
liable to be set aside and the CPIO be directed to provide the information
in time bound frame.

(5) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
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information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant
within time bound frame.

(6) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(7) That as per proviso to Section 8(1) of the RTI Act, 2005, the information

which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(8) That a personal hearing may be granted to the appellant before deciding

the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written
evidence at the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(a) That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside to the extent it has been
appealed against and CPlO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.

(c) That imposition of penalty may also be recommended against the
CPIO for not providing the complete and correct information.

(d)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(e) That a personal hearing may be granted to the appellant before

deciding the appeal. ~C
Signaturejof Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 09-05-2015



Application under Section 6 of the Right to Information Act, 2003

Ref. No. :RTI/P-265/7337/13
Dated : 17-10-2013

To o
Shri S.Bhowmick,
CPIO & Under Secretary Ad-IC Section,
Ministry of Finance, Department of Revenue,
Room No.220A, North Block,
New Delhi - 110001
1. | Name of the Applicant R.X. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information )
Details of information |(A)Please provide details of the implementation of

50
.4

required

the direction issued in para 1.4.1 of the
Guidelines enclosed with Office Memoranda
No. 1/6/2011-IR , dated 15 April 2013 of the
DOPT regarding proactive disclosure of 'RTI
applications, appeals received and their
responses on your website with search facility
based on keyword.

(B) Provide copy of the Action Taken Report
submitted on the compliance of the Guidelines
issued-under-Office Memoranda No. 1/6/2011-
IR , dated 15 April 2013 of DOPT, as required
under para4.36f the said Guidelines /

"'XC) Provide datewise details of the action talzeEHBy" —

your public authority in relation to paragraph
4.1; 4.2, 4.4 and 4.7 of the aforesaid Guidelines
of the DOPT and copies of all notesheets &

correspondence

(D) Please provide datewise details of the
compliance of para 3.6 of the aforesaid
Guidelines.

(E) Please provide list of directions given in the
aforesaid Guidelines which have not so far been
implemented/operationalised by you till
17.10.2013 and expected date by which each
one of them is expected to be implemented.

\\‘_‘____
———
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NOTE:- As per paragraph 4.1 of the aforesaid
guidelines all public authorities, inciuding CIC
is to make the aforesaid guidelines fully
operationalised within a period of six-month, the
said period of six-month has expired on 15th of
October 2013, as the guidelines in question were
issued on 15 April 2013.

Note:-Please provide point-wise information/
response for each of ahove points.

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 13F 808369 for Rs. 10 towards payment-of fee is enclosed
herewith, You are requested to filling the name in which the Postal Order is

payable.
8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.
Signa pplicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi -

Encl. : as above
asn/—7337



F No.o82M CESTAT/CPIO-N DIRP201
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R K.Puram, New Delhi-110 066

Dateq..olfex] 20

Shw K.k Ja,

1St Psling Pllomala
M‘(\j, Lo4ayhy V\JAI;WI_
Neso Delbhs — Uaoo?

Subject: Information under Right to Information Act 2005

Sir,
Ca¥a
Please refer to your RTI application No-s=e=a\ 13 . D=,
A oV and our ID No.e# 2w\ \3... the information received from S Corvapraber’
'Qﬁ’o"“’/ containing ----2%®- pages is enclosed herewith for your reference
please.

You are, Therefore, requested to please acknowledge the
receipt and deposit Rs. == @2/~ per page) to this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

o (Rajghde %d)
Accounts Officer/QP10O

\{.; tdc7o



F.No 7{1)/CESTAT/RT1/ CompSec/2014

CUSTOMS, EXCISE & SERVICE TAX APPELLATETRIBUNAL,

WEST BLOCK NO.2, R.K. PURAM, NEW DELHI.

Dated: 01.05.2015

Note

Sub: CPIO ID No 08-214/2013
Refer: 08-214/CESTAT/CPIO-ND/RP/2013 dt.
24/04/2015

Please refer to note dated 24/04/2014 of CPIO
enclosing the captioned Appellate Authority order no.
18/2015. Accordingly, the information available is

elaborated as under.

A. Computer Section is - uploading RTI applications
appeals/replies on the website as and when received
from the CPIO. As regards search facility based on
keywords there is a constraint to implement the same
sincc the computer section is in receipt of only physical
(hard copy) of the RTI application, reply. The same is
possible only if the appeal/application are received in
soft copy form from the CPIO.

B. As regards action taken by the computer section
enclosed are the copies of all the correspondences made
between CESTAT (computer section) and NIC regarding
compliance of the guidelines under suo motu

disclosure. As as result of persistent following up of the



matter with NIC, the dynamic module of the website is

under the process of security audit by NIC.

. Action taken by the computer section for compliance of

the Para 4.1,4. 2 4.4 & 4.7 in ‘respect of displaying the
1nformat10n on the webs1te is pending for want of
dynamic module of website, the action taken in respect

of the same is already stated in point B.

.The role of computer section is limited to

displaying/uploading the information records received
from the various section of CESTAT which is done on

the regular basis.

. Compliance of the Suo Motu Disclosure guidelines

pertaining to computer section, in its entirety is possible
only on: 1). The implementation of dynamic module of
website of CESTAT which is to be launched by NIC 2).
All the information/disclosure are made available to the

section in digital form by different section of CESTAT.

E 12424 axt \‘r—
ncl: pages : -
2= /877

Yakshi J Chauhan
Assistant Registrar

Shri Rajender Prasad, CPIO.
PA to Registrar for information please.



APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal,
West Block-2, R.K. Puram, New Delhi-66.

Appeal No.10-29(A)/CESTAT/FAA-RK/2015 AGAINST 1D

NO.08-2014
Shri R.K. Jain ....Appellant
Vs.
CP10O, CESTAT ....Respondent

Date of Hearing:18.06.2015

Sy
NO. Dated !ﬂFOG/?/OL)
ORDER 9IS \a@&_g
The applicant vide his application dated 17.10.2013 filed under Section

6 of the RTI Act, 2005 had sought certain information about the
implementation of the directions issued in para 1.4.1 of the Guidelines
enclosed with Office Memoranda No.1/6/201 1-IR dated 15" April, 2013 of
the DOPT regarding proactive disclosure of RTI applications, appeals
received and their responses on the Website with search facility on keyword
also copy of the Action Taken Report submitted on the compliance of the
Guidelines. The CPIO had furnished the information under his letter dated
1.5.2015. The applicant being not satisfied with the information has filed this
appeal.

2 Heard both the sides.

3. With regard to the Point A, the CPIO has stated that, at present, the

RTI applications are being uploaded on the System ID-wise but since the

\9%&&5
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replies are coming from different sections on different dates, the uploading of
the replies is done only when the replies from all the Sections have been
received. The applicant, however, states that all the replies are not being
uploaded on the Website. The CPIO is directed)as also agreed to by the
appellant to upload all the replies within 60 days from the receipt of the
applicati())ns.

4,  With regard to Point — B in the RTI application, the applicant has
stated that the Action Taken Report on the compliance of the Guidelines
issued under Office Memoranda No.1/6/2011-IR dated 15.04.2013, which is
required to be submitted to CIC/DOPT have not been provided. If the Action
Taken Report has been sent to the CIC/DOPT, a copy of the same may
be provided and if Action Taken Report has not been sent to
CIC/DOPT, the factual position in this regard may be communicated to
the Applicant within weeks’ time.

S. With regard to Points-C, D & E, the same are in respect of the
implementation of para 4.1, 4.2, 4.4 , 4.7 and 3.6 of the Office Memoranda
No.1/6/2011-IR dated 15™ April, 2013. The applicant seeks copy of the
Action Taken Report in respect of the directions in the above paras, which
according to him has not been provided. On going through the reply in
respect of this point furnished by CPIO under his letter dated 1.5.2015, it is
seen that the factual position in this regard has not been intimated. The copy
of the Action Taken report in respect of the paras 3.6, 4.1, 4.2, 4.4 and
4.7 of the DOPT Office Memoranda datedx 15.4.2013 may be provided
within a weeks’ time. If the guidelines in respect of the above mentioned

paras of the DOPT Office Memoranda dated 15.4.2013 have not been

™\



implemented, the factual position in this regard may be intimated to the
applicant. In respect of the Points C & E, the CPIO states that Action Taken
Report by the Computer Section for compliance of para 4.1, 4.2, 4.4 and 4.7
in respect of displaying the information on the website is pending for want of
dynamic module of website. The applicant, however, states that till the
dynamic module of the website is available, the information should be placed
on record in whatever form possible. The CPIO is directed to take
necessary action in this regard and report compliance to the applicant.
The above action should be taken within four weeks.
A

( Rakesh Kumar )

Appellate Authority
Copy to:-

1. Shri R.K. Jain, 1512-B, Bhishma Pitamaha Marg, Wagzir Nagar,
New Delhi-110 003.

2. Shri Rajendra Prasad, CP1IO/Accounts Officer, CESTAT, New Delhi.

Ckp




First Appeal under Section 19 of the Right to Information Act, 2005

Ref. No. :RTI/P-545/(8791/14)/Appeal/15733

Dated : 25-05-2015
2
" Firét Appellate Authority Under RTI Act, 2005 (oo Excise & Service Tax)
ustoms, Excise & Service Tax Appellate Tribunal | Appellate Tribunal i‘
2, West Block, R.K.Puram !_ o |
New Delhi - 110066 %‘4‘ -
M 0.2, R Jrrurar
A éontact Details :
Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

B. Details About RTI Request :

[1—. Particulars of the CPIO against‘(a) Name |Shri Rajender Prasad

whose order appeal s CPIO & Accounts, Officer
preferred

(b) Address [Customs Excise & Service
Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

2. |Date of submission of|04-11-2014
application
(Copy of application attached)

3 |Details of the order appealed|Letter F.No.09-180/CESTAT/CPIO-
against ND/RP/2014 dated 30-4-2015.

Prayer or relief sought See Prayer clause at the end

Last date for filing the appeal |30-5-2015

Whether Appeal in Time. Appeal in time

N|o| ok

Copies of documents relied| 1. Copy of RTI Application dated 4-11-
upon by the applicant 2014.(Annexure-1)

2. Copy of CPIO letter dated 30-4-
2015.(Annexure-2)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 04-11-2014 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following
information:

(A) Please provide copy of the third party audit report of the proactive
disclosure filed by your public authority as referred to in para 4.4 of
DOPT OM No. 1/6/2011-IR dated 15-4-2013. Please also intimate the
File no. in which the above DOPT OM has been dealt with and provide
copies of all the notesheets of the said file. \

(B) Please provide datewise details of the compliance to DOPT OM No.
1/1/2013-IR dated 21-10-2014 and the name of the officer/officers who
are responsible for its implementation w.e.f. 31-10-2014. Please also
intimate the File no. in which the above DOPT OM has been dealt with

and provide copies of all the notesheets of the said file.

(C) Please provide datewise details of the action taken for the
implementation and compliance of DOPT OM No. F/1/8/201 2-IR dated

11-9-2012 and OM No. 1/8/2012-IR dated
3-4-2013.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That Shri Rajender Prasad, CPIO/Accounts Officer, has deliberately and
malafidely provided incomplete and incorrect information despite point-
wise specific information sought by the Appellant. The appellant being
aggrieved by the said order of the CPIO is filing the present appeal.

GROUNDS OF APPEAL

(1) That the order in question of the CPIO is incorrect and illegal and contrary
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to the provisions and sprit of the RTI Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the CPIO and Deemed CPIO has wrongly denied the information as
sought in point (A) of the RTI application on the ground that the
information about the Third Party Audit Report is not held by the Computer
Section. If it was so, this part of the RTI application should have been
forwarded to the Holder of the information. Therefore, the order of the
CPIO in this respect is incorrect and illegal and liable to be set aside and

the CPIO be directed to provide the information in time bound frame.

(4) That the CPIO has errad in not providing the complete and correct
information as sought in point (B) of the RTI Application. The copies of the
note sheet pages provided are incomplete and has no continuity of the
matter. Therefore, the order of the CPIO in this respect is incorrect and
illegal and liable to be set aside and the CPIO be directed to provide the

information in time bound frame.

(5) That the CPIO has erred in not providing response to the information as
sought in point (C) of the RTI application. Therefore, the order of the CPIO
in this respect is incorrect and illegal and liable to be set aside and the
CPIO be directed to provide the information in time bound frame.

(6) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant

within time bound frame.
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(7) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(8) That as per proviso to Section 8(1) of the RTI Act, 2005, the information

which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(9) That a personal hearing may be granted to the appellant before deciding

the present appeal.

(10) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written
evidence at the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside to the extent it has been
appealed against and CPlO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.

(c) That imposition of penalty may also be recommended against the
CPIO for not providing the complete and correct information.

(d)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(e) That a personal hearing may be granted to the appellant before
deciding the appeal.

Signature-of Appellant
Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 25-05-2015



Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/8791/14
Dated : 4-11-2014

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal, | -
West Block 2, '- o TR
RK. Puram, !i 05 NOV 2014
New Delhi - 110066 | Wast ,uu 'S\‘-E_J,Ej /
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651 101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information
required

(A) Please provide copy of the third party audit
report of the proactive disclosure filed by your
public authority as referred to in para 4.4 of
DOPT OM No. 1/6/2011-1R dated 15-4-2013,
Please also intimate the File no. in which the
above DOPT OM has been dealt with and
provide copies of all the notesheets of the sajd
file.

(B) Please provide datewise details of the
compliance to DOPT OM No. 1/1/2013-IR
dated 21-10-2014 and the name of the
officer/officers who are responsible for its
implementation w.e.f. 31-10-2014. Please also
intimate the File no. in which the above DOPT
OM has been dealt with and provide copies of
all the notesheets of the said file.

(C) Please provide datewise details of the action
taken for the implementation and compliance
of DOPT OM No. F/1/8/2012-IR dated
11-9-2012 and OM No. 1/8/2012-IR dated
3-4-2013.

Note:- Please provide point-wise information/
response for each of above points.
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| [ state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

A Postal Order No. 27F 667736 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.

Signature of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi
Encl. : as above

Hira/—-
HR



F.Noog+3/ CESTAT/CPIO-ND/RP/204%5 2oy
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

Dated--?ﬁl"‘/ FAR

-
Shw K. K. Jain
LB Bhislieg Plleamalia
M"Y?’», Loaty "\Jf}‘"/“"r
Neeo Delbhs— lsoo

Subject: Information under Right to Information Act 2005.

ST P compliaee 4 PARYS Ostn Ror [ ] 205,

Please refer to your RTI application No---8141 /?291-11 Dt»fijuf/{,
and our ID No.29.— €» 20’[1 the information received from M‘Cﬁ““—k&% _
containing -4-s=- pages is enclosed herewith for your reference

please. ]
i

You are, Therefore requested to please acknowledge the

cash or DN in favour of Arrounte Officer, CESTAT, NOW Declhi.

B (Rajejé;lﬁ/é{jsad)

Z”‘w(' 1 s akoes_ Accounts Officer/CPIO
Copyto 5 o Secdror Jov op ooty o el

v L&
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APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal,
West Block-2, R.K. Puram, New Delhi-66.

Appeal No.10-30(A)/CESTAT/FAA-RK/2015

Shri R.K. Jain ....Appellant
Vs.
CPIO, CESTAT | ....Respondent

Date of Hearing:18.06.2015

“
NO. Dated
o 5.C\ 5005
Heard both the sides.
2. The appeal is dismissed as withdrawn.

N ——
( Rakesh Kumar )
Appellate Authority

Copy to:-

1. Shri R.K. Jain, 1512-B, Bhishma Pitamaha Marg, Wazir Nagar,
New Delhi-110 003.

2. Shri Rajendra Prasad, CPIO/Accounts Officer, CESTAT, New Delhi.
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